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LOK SABHA DEBATES

Wednesday, Fuly 24, 1991]
Sravana 2, 1913 (Saka)
The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER i the Chair|
MEMBER SWORN

SHRI P. C. THOMAS {Muvatiu-
puzha)
11.02 hrs.
OBITUARY REFERENCES
[English}
MR. SPEAKER: Honourable
Members. I have to inform the

House of thc sad demise of two of
our former colleagues. nomely, Shri
Bhakt Darshan and Shri Shankar
Dayal Singh.

Shri Bhakt Darshan represented
Garhwal constituency of Uttar Pra-
desh  successively  for four terms
during First. Second. Third and
Fourth Lok Sabha between 1952-70.

Educatcd at Shantiniketan, Shri
Bhakt Darshan joined the freedom
struggle at an early age and suffered
imprisonment for scveral ycars.

He was a noted parliamentarian
and an educationist as well. As a
Union Minister during 1963-71 he
held with distinction various impor-
tant portfolios.

During his long public life, Shri
Bhakt Darshan took keen interest in
the development of Garhwal and was
associated with several organizations
connected with the development of
the region.

He was deeply
promotion of Hindi and was intima-
tely connected with various social
and cultural organisations.

involved in the

A promoter of healthy journalism,
he was founder Editor of ‘Karma

Bhumi’. a Hindi weekly. He had
two publications—‘Suman-Smriti-
Granth’ and ‘Garhwal-Ki-Diwangat

Vibhutiyan® to his credit.

A renowned and dedicated social
and political worker, he truly believ-
ed in the Gandhian way of life and
organised the Kasturba Gandhi
National Memorial Fund. He work-
ed relentlessly for the welfare of
cx-scrvicemen and serving soldiers
and also established Azad Hind Fauj
Relief Fund.

Shri Bhakt Darshan passed away
on 30 April, 1991 at the age of 79.

Siri Shankar Dayal Singh was a
member of Eighth Lok Sabha during
1934-89. representing Dhanbad cons-
tituency of Bihar.

Eatlier he had been a member of
Bihar Legislative Council and Bihar
Legislative Assembly for several
vears. Hec was a member of the
State Council of Ministers for several

ycars and held various portfolios
with distinction.
An active political and social

worker. he vigorously worked for
the sprcad of education and establi-
shed several educational institutions.

Shri Singh actively participated in
the proceedings of the House and
his contributions were much appre-
ciated.

He passed away on 14 July, 1991,
at the age of 66.
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We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families.

_The House may now stand in
silence for a short while as a mark of
respect to the deceased.

The Members then stood in silence
for a shkort while

11.05 hrs.
ORAL ANSWERS TO QUESTIONS
[Translation)

Atomic power plants

*121. SHRI BHOGENDRA JHA:
Will the PRIME MINISTER be
pleased to state:

(a) the details of Atomic Power
Plants proposed tc be set up during
the Eighth Five Year Plan: and

(b) the steps taken to prevent any
mishap like that which occurred in
Chemobyl?

[English]

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL.
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) and (b) A Statcment
is laid on the Table of the House.

STATEMENT

(a) The Eighth Five Year Plan
period and outlays are yet to be fina-
lised. Apart from units alrcady in

ration. the second unit at Narora
and 2x220 MWe units at Kakrapar
will be commissioned and the units
3 & 4 at Rajasthan (2x220 MWe)
and Kaiga 1 & 2 (2X220 MWe) will
reach an advanced stage of construc-
tion during the Plan period. It s
proposed  to start comstruction _of
4% 220 MWe units at Kaiga (Kaiga
3 to 6). 2X500 MWe units at Tara-
pur (TAPP 3 & 4) 2% 500 MWe units
at Rajasthan (RAPP 5 & 6) and
2% 1000MWe units at Kudankulam
" during the Plan period subject 10
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project financial sanction and avail-
ability of funds. A clear sxvt?;ln
will emerge regarding new units after
the finalisation of the Eighth Five
Year Plan.

(b) Accident of the type that oc-
curred at Chernobyl, was specific to
the RBMK type reactors and due to
special circumstances under which it
was operated at that time. This
cannot happen to our reactors under
well regulated operating conditions.
In the light of Chernobyl accident,
detailed reviews carried out by the
Department of Atomic Energy, have
established the adequacy of the safe-
ty of Indian Nuclear Power Reac-
tors.. As a matter of abundant
caution. emergency  preparedness
plans at operating stations have been
strengthened.

SHRI BHOGENDRA JHA: Sir,
the statement which is laid on the
Table of the House narrates a few
projects already under construction
and a few projects which are to be
undertaken with the clarification that
the finalisation of the Eighth Five
Ycar Plan may alter the position of
tie proposed umits. I would like
to know from the Minister about the
present and the proposed plants and
also the plants which are already
under way. What is the result up-
till now with regard to the cost and
the actual output-total generation—
of smaller units with a capacity of
200 Megawatts, bigger units with a
capacity of 500 Megawatts and still
bigger units of a larger capacity? 1
would also like to know whether or
not it would be more expedient to
get more and better power from big-
ger units, smaller units or medium
units. I feel that Bihar and other
areas have yet been neglected in this
regard. Whatever may be the
compulsions, why is Bihar neglected?
If it is not so, is it proposed to in-
clude Bihar also in the category
States for locating  nuclear power
plants. We Jjgve been hearing now
and then that a part of the Uranium
had been passed on to our neighbours.
Will Bihar also be included in that

category?



5 Oral Answers

SHRIMATI MARGARET ALVA:
Sir, I would like to say one thing. In
our present schemes and plans, Bihar
is not included. But this does not
preclude it from being considered at
some other stage. as we go along.

SHRI BHOGENDRA JHA: What
is the cause for exclusion?

SHRIMATI MARGARET ALVA:
We have some known reasons for
exclusion at present. Commercial
production had started in 1969 and
at the stage of the Eighth Five Year
Plan, we can break them into three
categories.  First category consists
of projects which are alrcady func-
tioning. Second category projects
are on-going schemes which are to
be completed and as far as new pro-
jects are concerned, we have onc
or two plants which are under nego-
tiation. For example, we have two
plants (units) under negotiation with
the Soviet Union in Tamil Nadu.

The hon. Member spoke about the
capacity that is now available. For
various plants. we have various ins-
talled capacities. I must say that
not all of them are really werking at
maximum capacity. Some of them
are running below capacity due to
certain problems which have becn
faced in running them. In one or
two places. the problem is breakdown
of scme of the equipments. For
instance, we have got Tarapur plant
which has got 64 per cent utilisation
where the installed capacity is 160
MW per unit. Whereas we have got
plants like the one unit in Kota in
Rajasthan which has got only 15 per
cent utilisation due to various pro-
blems which have been faced. There-
fore,. we do not really have a
uniform  capacity utilisation at the
moment. We are trying to augment
some of these plants in the Eighth
Five Year Plan depending. of course.
on the resources which will be made
available to us when the Plan will be
finalised.

SHRI BHOGENDRA JHA:
What about the cost-output ratio?
My main question is about the cost-
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output ratio in small. medium and
bigger plants.

MR. SPEAKER: Are you refer-
ring to atomic plants?

SHRI BHOGENDRA

JHA.
Yes, of course.

MR. SPEAKER.:

one kind of plant...
E3

SHRI BHOGENDRA JHA:
Even in the statement, 220 megawatt
and 500 megawatt plants are men-
tioned.

There is only

SHRIMATI MARGARET ALVA:
Sir, the costs for 220 megawatt and
500 megawatt plants are comparable.
Investment naturally goes up with
size and it is not as if a bigger plant

is automatically cheaper. It is not
sO.

SHRI BHOGENDRA JHA:
Now my second supplement is......

MR. SPEAKER: You did ask
two questions!

SHRI BHOGENDRA JHA:
No Sir. It is not so. She omitted

to answer a part of my first question
and 1 repeated it.

SHRI NIRMAL KANTI CHAT-
TERJEE: That is right Sir. He
repeated a part of his question.

MR. SPEAKER: You will be
able to get more information when
vou talk to her in the chamber. Please
sit down.

SHRI JASWANT  SINGH:
Mr. Speaker Sir. the hon. Minister of
State has done very well in attempt-
ing to answer the first question. 1
am sure she will do equally well now.
1 have just three clarifications to seek.
(a) What is the current status of our
declared aim of 10,000 megawatts by
2000 AD? Arc we behind or are
we going to attain it? Have you
given it up? If you have given it
up. why? (b) What is the status of
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RAPP 3 and 4 and RAPP 5 to 8?
Are they on schedule? If they arc
not on schedule, why not? (c) There
are reports of pollution...

MR. SPEAKER: Your question
covers so much of area.

SHR1 JASWANT SINGH :
The original question also covers
pollution. Therc are reports of pol-
lution on account of discharge of
water from the heavy-water plant at
RAPP into Bhainsroad Panchayat
Samithi which happens to be in mv

preseat...... (Interruptions)

MR. SPEAKER:
that last question.

I will not allow

SHRIMATI MARGARET ALVA.
The date of financial sanction for
RAPP 3 and 4 was November 1986

and the original time schedules are
May 1995 and November, 1995.
-SHRIT JASWANT  SINGH:

Are y.u on schedule?

SHRIMATI MARGARET ALVA:
As 1 said earlier. it depends on the
financial resourccs which are made
available at different stages, to actual-
ly carry forth the programme which
has been worked out. The Eighth
Plan has not vet besn finalised and
negotiations are on. Wc hope that
the Planning Commissicn will make
available what is required for us to
be on schedule, as far as these plants
are concermed. At the moment,
we are hoping to keep to the schedulc
of May 1995 and November 1995
for RAPP 3 and 4 respectively. With
regard to RAPP 5 (o 8. we are not
quite sure at the moment because it

ds on our resourcc position.
1 not think w: will be able to rush
through unless resources are available
as we go along.

SHRI  JASWANT  SINGH:
How will you achieve 10,000 Mega-
watts by 2000 AD?  You started by
saying that you would achieve 10.000
megawatts.

JULY 24, 1991
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SHRIMATI MARGARET ALVA:
I did not say that. It depends on
the resources which are available in
the Eighth Plan. I cannot say what

it will be, given the resource crunch
at the moment.

SHRI SHIV CHARAN MATHUR:
The hon. Minister has just now in-
formed the House that the first reac-
tor of the RAPP has given 15 per
cent capacity. Is it in regard to the
first reactor which was brought to
India from Canada? That was an
experimental stage. What about the
second reactor which came to Rajas-
than? It was originally envisaged
that two power plants of 235 M.W.
capacity each will be installed during
the 7th Plan period. And four
plants having a capacity of 500 M.W.
each will be installed in 8th and 9th
Plan period. So. I would like to
know as to what is the schedule of
all these plants which were sanction-
ed and originally thought that they
will be commissioned in time.

SHRIMATI MARGARET ALVA:
Sir. as far as the Kota plant is con-
cerned, it is true that the first phase
of it was with Canadian assistance.
But after the 1974 test, they literally
abandoned the project and we had
to work it out cn our own. We have
becen able to manage it, but as we
went along there was some operating
problem and. therefore, we have not
been able to—as I said—achieve
maximum utilisation at the first Kota
plant.

About the other. answer is tl}e
same: resources permitting, we will
be able to do.

SHRI SHIV CHARAN MATHUR:
I am asking about the Rcactor I

SHRIMAT] MARGARET ALVA:
The other is working all right. There
is no problem with the other. Re-
garding the first one we did have
problem. We have been able to
procced well the next phases which
are on schedule.

With regard to RAPP-II. we have
achieved 69 per cent utilisation - as
against 15% of RAPP-L
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SHRI RAM NAIK: Sir, Tara-
pur 13 in my North-Bombay consti-
tuency. TAPP-1 and TAPP-II units
were constructed some 25 years ago
and TAPP-III and TAPP-IV are
under consideration.. - Problem with
these two plants is that the villagers
there have a grievance and they say
that the land which was acquired 25
years ago, no settlement has yet
been reached with regard to that.
So, there is a lot of discontentment in
giving the land. Will the Minister
assure us that in view of this discon-
tentment, the land problems will be
settled in a time bound programme
of 4 or 5 months so that the land
could be made available for ITI and
IV Plant in a convenient way.

SHRIMATI MARGARET ALVA:
T don’t think these details I can ans-
wer straightaway. You have to
give me notice but we will look into
anything that is pending.

SHRI RAM NAIK: But the 111
and IV Plants will require land.

MR. SPEAKER: About the land
acquisition, the hon. Minister is not
having information. = She will look
into it. “Look into it” means an
assurance.

SHRI K. V. THOMAS: ~ Sir. the
power production in Kerala depends
upon the hydro-electric projects.
So, when there is monsoon failure
the power position of Kerala gets
affected. So, I would request the
Government of India to start an ato-
mic power plant in Kerala. 1 would
like to know whether it will be con-
sidered in the 8th Five year Plan or
not. '

SHRIMATI MARGARET ALVA:
There was a visit by the Committee
to Cannanore in Kerala and we had
inspected the site which the Kerala
Government had suggested. It is
being .looked at hut I cannot say
really that anything has been finaljs-
ed ar anything has be¢n done.

(Translation),

SHRI'RAM LAKHAN - SINGH
YADAV: - Mr. - Speaker, - -Sir; 1

213 LSS/ND/91
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would like to know whether Govern-
ment have fixed some priorities in
the matter of setting up Atomic
Power Plants; if so, the details there-
of and whether Bihar figures in those.

[English)

MR. SPEAKER: That question
has already beem answered.

SHRIMATI MARGARET ALVA:
1 have answered this before, but I
may also tell the hon. Member that
Bihar is part of Eastern Electricity
region with large reserves of coal and
where coal is available it is generally
not taken as a priority area.

SHRI ANNA JOSHI: Are the
Atomic Power Plants which are being
erected or will be erected in the
coming years the same type which
were erected at Chernobyl where the
mishap occurred?  What steps are
being taken to prevent such. type of
a mishap in future?

SHRIMATI MARGARET ALVA:
1 would assure the hon. Member
that no plant of the type that was
installed at Chernobyl is being plan-
ned.

Industrial Development of Western
Mabarashtra

*122. SHRI DHARMANNA MON-
DAYYA SADUL: Will the Minister
of PLANNING AND PROGRAM-
ME IMPLEMENTATION be pleas-
ed to state: .

(a) the allocation made during the
Seventh Five Year Plan for industrial
development of the backward region
of Western Maharashtra, particularly
Solapur District. and its utilisation
upto March, 1991: "

(b) whether the allocation has been
fully utilised and the developmental
targets achieved: .

(c)ifso.thedetaﬂsthcreofandif
not, the reasons therefor; and -

- (d) the steps proposed to be taken
to (achieve the targets within the shor-
test possible time?
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THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING
AND PROGRAMME IMPLEMEN-
TATION (SHRI H. R. BHARD-
WAJ): (a) The Seventh Five Year
Plan allocation for Industrial Deve-
lopment was made for the State of
Maharashtra as a whole and no sepa-
rate outlay/targets was provided spe-
cifically for Western Maharashtra or
Solapur district.

(b) to (d) Do not arise.

[Trenslation)

SHRI DHARMANNA MOND-
AYYA SADUL: Mr. Speaker, Sir,
will the hon. Minister be pleased to
indicate the special measures being
taken to achieve the targets fixed for
the Seventh Five Year Plan in respect
of Maharashtra?

[English]

SHRI H. R. BHARDWAJ: The
objectives of development in the State
are decided by the State Government
and the allocation is made by the
Planning Commission. The State
Government has to locate the area
which need special efforts in a parti-
cular district or a region. In Maha-
rachtra. there is a problem in the
Vidarbha region and some of the other
areas. The Maharashtra Government
had appointed a Facts Finding Com-
mittee to go into this question in 1983
to assess the regional backlog in vari-
ous sectors of development and after
the Report was given bv the Facts
Finding Committee in 1984 it had
worked out a backlog of Rs. 3186.78
crores under nine develonment sectors
and in those <ectors, the backlog bre-
akup is as follows:

Greater Bombay — 0.30 per cent;
Konkan —- 9.28 per cent;

Western Maharashtra — 27.74 per cent;
Marathwads  — 23.56 per cent; and

Vidarbha region — 39.12 per cent

JULY 24, 1991
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Against this backlog, interim measu-
res were taken and an outlay Rs. 1,500
crores was earmarked for removing
the backlog in the Seventh Five Year
Plan. ' Out of this, an expenditure of
Rs. 1,359 crores was incurred.

MR. SPEAKER: This question is
about Solapur District and Western
Mabharashtra.

(Transtation)

SHRI DHARMANNA MOND-
AYYA SADUL: Mr. Speaker, Sir,
according to the information given by
the hon. Minister, three-four regions
of Maharashtra namely Marathwada.
Vidarbha, Konkan and some areas of
Western Maharashtra have lagged
behind in the matter of development.
I would like to know from the hon.
Minister whether he would pay spe-
cial attention to the schemes submit-
ted for clearance by the Government
of Maharashtra?

[English]

SHRI H. R. BHARDWAIJ: The
pointed question was with regard to
Western Maharashtra, and I can give
the hon. Member the allocation dur-
ing the Seventh Five Year Plan about
the western region and particularly
the Solapur District. Out of the allo-
cation of Rs. 657.12 crores. an expen-
diture of Rs. 477.29 crores had been
incurred in the Seventh Five Year
Plan out of which Rs. 39.95 crores
was allocated for the Solapur District
and the expenditure incurred is Re
2985 crores. This is the sftuation
which we have noted from the Report
of the State Government.

As T submitted earlier, so far as
the State’s dispersal of industrial de-
velopment is concerned. it is entirely
the oreroeative of the State Govern-
ment ta lorate the area. In the State
of Maharachtra. five growth centres
were allocated for developing infra-
structure. Two have gone to western
region.  So. o;he ﬁS‘;att: Government is
conscious under-developed
arcas and regional imbalances.
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Indastrial Policy

+
*123. SHRI V. SREENIVASA
PRASAD:

SHRI M. V. CHANDRA-
SHEKARA MURTHY:

Will the PRIME MINISTER be
pleased to state:

(a) whether directives have been
issued to the Ministry of Industry to
undertake an in-depth study of the
entire gamut of the existing industrial
policy to suggest modifications for
achieving rapid growth;

(b) if so, whether the in-depth
study has since been conducted in this
regard by the Ministry and report
submitted; and

(c) if so, the details thereof and the
other steps proposed to be taken to
boost industrialisation in the coun-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) to (c)
A review of Industrial Licensing Po-
licy and Procedures is presently in
hand.

SHRI V. SREENIVASA PRA-
SAD: In the papers circulated to us
it has been stated that the new Indus-
trial Policy has been finalised. The
hon. Prime Minister has stated in the
reply that the Government is formu-
lating a new Industrial Policy to en-
sure rapid industrialisation.

MR. SPEAKER: May I inform
the hon. Members that I have receiv-
ed a letter from the Industries Minis-
ter asking for permission for laying
the Industrial Policy on the Table of
the House?

SEVERAL HON.
Yes.

MR. SPEAKER: Within one or
two hours you will get that Policy.

MEMBERS :
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Therefore, arc you interested in putt-
ing a supplementary, because all that
you are going to ask will be laid on
the Table of the House in two hours’
time? He is going to lay the Indus-
trial Policy on the Table of the House
within two hours’ time. By reading
that you will know as to what the
Government wants to do in the new
Industrial Policy. So, you need not
ask the supplementary now. We can
go to the next question.

SHRI M. V. CHANDRASHE-
KARA MURTHY: Mr. Speaker, Sir,
I am the second questioner in this
question.

MR. SPEAKER: | am saying that
we are going to have the new indus-
trial policy soon; it will be laid on
the Table of the House.

SHRI M. V. CHANDRASHE-
KARA MURTHY: We are not dis-
cussing the Policy now.

MR. SPEAKER: This is about the
Policy.

If you are asking something else in
this question, then I will allow. My
intention is to allow the other Mem-
bers to ask questions.

SHRI V. SREENIVASA PRA-
SAD: I am asking a small question.
whether this new Policy is going to
regulate the Indian and foreign in-
vestors or would it distinguish Tbet-
ween foreign and Indian investors and
particularly what the Government
proposes to do to control the indus-
tres.

MR. SPEAKER: Please do not
read. Please ask the question. If you
are not asking a question. we will
allow others to ask questions. Mr.
Chandrashekara Murthy. :

SHRI M. V. CHANDRASHE-
KARA MURTHY: I would like to
ask one question about the thrust of
the coming industrial policy.

MR. SPEAKER: No, no.
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SHRI M. V. CHANDRASHE-
KARA MURTHY: Our Congress
leadership and the Congress Party
right from the time of Panditji, we
arc wedded to the socialistic pattern
of society. And that was the policy
being followed by the late Shrimati
Indira Gandhi as well as Shri Rajiv
Gandhi. In the coming Policy, does
the Government propose to rais¢ the
assets limits of the MRTP Companies:
if so on what reasons and reasons
thereof.

PROF. P. J. KURIEN: Hon. Mem-
ber has referred to Panditji and the
socialistic pattern of society. 1 am
sure that the hon. Member is awarc
of the 1956 Industrial Policy Resolu-
tion with which all of us agree. We
have based our new Policy on that.
(Interruptions) Hon. Members are no
doubt aware that the 1956 Resolution
itself has undergone modifications in
1973, 1977, 1980 and afterwards, all
of which have been endorsed by this
House. Some modifications are there.
But the policy is not static, the policy
is dynamic. (Interruptions) We stand
by the basic policy. We know that
it is in the best interest of the coun-
try. No policy is static and if it is

static it becomes out-dated. This

House endorsed all such modifica-
tions. And modifications are neces-

sometimes to suit the present
day developments. especially the glo-
bal developments.

With regard to his second question
on MRTP, if the hon. Member waits
for half an hour, he will get all the
details.

[Transtation}
Telecast of Baba Saheb Ambedkar
Centenary Programmes

¢125. SHRI RAM VILAS PAS-
WAN: Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

a) whether the current birth cen-
tetiazy year of Bharat Ratan Baba
Saheb Bhim Rao-Ambedkar is being
observed as the ‘Social Justice Year”

- JULY 24, 1991
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(b) if so, the number of times pro-
grummes on B.R. Ambedkar Saheb
\lavcre sgreened by Doordarshan during

(c) the number of times the pro-
grammes relating to Shri Jawaharlal
Nehru were screened during his birth
centenary year: and

(d) the reasons for the difference,
if any?

(English]

~THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(SI§UMARI GIRUJA VYAS): (a) Yes,
ir.

(b) 202 programmes on Dr. Baba
Saheb Ambedkar were telecast during
1990-91 by Doordarshan.

(c) 215 programmes on Pt. Jawahar
Lal Nehru were telecast during his
l;mh Centenary Year by Doordar-
shan.

(d) Numerical comparisons are in-
appropriate in such cases. Doordar-
shans’ effort has always been to do
justice to the lives and the contribu-
tions of leading Indians.

[Translation]

SHRI RAM VILAS PASWAN:
The hon. Minister has said that 202
programmes on Baba Saheb Bhim
Rao Ambedkar and 215 programmes
on Pandit Jawaharlal Nehru were
telecast by Doordarshan. I have al-
ways held that the actual facts and
the ones that are projected are at var-
iance. 1 have no malice towards
Panditji.

[English]

MR. SPEAKER: Please come to
the question. Otherwise, we would
not be able to reach the questions put
by the other hon. Members. o

[Transiation) A

SHRI RAM VILAS PASWAN:
Sir. usually you givé some time to
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the Members for introduction. I want
that 1 may also be given time for
introduction before 1 put my question.
You would recall that during the birth
centenary of Pandit Nehru, his quota-
tions could be seen everywhere, even
on aecroplanes and Doordarshan. So
far as 1 know, not even once door-
darshan has bothered to show the quo-
tations of Baba Saheb B.R. Ambed-
kar. Yet the hon. Minister says that
202 programmes have been telecast.
When we were in the Government,
we tried our best, yet we did not suc-
ceed to the extent we desired mainly
due to the hindrances created by the

bureaucracy. Even today 1 would
say...
[English]

MR. SPEAKER: Please do not

make a spcech. Please ask your ques-
uon.

[Tranmslation]

SHR!I RAM VILAS PASWAN:
Is it a fact that after 14th April, 1991,
no quotation of Baba Saheb B. R
Ambedkar or documentary film on
his life has been shown on Doordar-
shan? In case any such programme
has been telecast, may 1 know thg
date thereof?

KUMARI GIRIJA VYAS: Mr
Speaker, Sir. through you. 1 would
like to say that if we start making
such comparisons in these matters and
divide our leaders on the basis of
class. we shall achieve nothing., how-
socver great may be our reverence
towards them. Birth centenary of
Dr. Ambedkar which we are celebrat-
ing in the form of social justice has
been extended for another year. 202
coverages relate to the first year alone.
You know that elections were held
after April and it takes time to pro-
duce an episode. Let me tell you that
13 episodes based on his philosophy
and social work will be telecast this
year from Bombay Doordarshan.
Eight episodes will be telecast from
Delhi Doordarshan. All the progra-
mmes that are produced this year will
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certainly be telecast from Doordar-
shan and AILR. A film under the
joint collaboration of Government of
India and the Government of Maha-
rashtra is also proposed. Therefore
all our leaders irrespective of era or
class to which they belong are equally
important for us. A moment’s cove-
rage or non-coverage on television of
a leader does not make him great or
small. Therefore, I would once again
request the hon. Members not to ask
such questions.

SHRI RAM VILAS PASWAN:
My questions was very straight for-
ward that after 14th April, 1991...
All leaders are equal but there are no
two opinions about the fact that there
has been discrimination against Baba
Saheb Ambedkar and this discrimina-
tion still continues. Do not try to
calm down by saying that all leaders
are equal. We held Pandit Jawar-
harlal Nehru in great reverence.

MR. SPEAKER: Paswanji, poin-
ted question...

SHRI RAM VILAS PASWAN: 1
have asked a simple question. I scek
your protection. Why don’t you ask
him to reply?

MR. SPEAKER:
tion....

SHRI RAM VILAS PASWAN:
I had asked whether any programme
on Baba Saheb Ambedkar was shown
on television after 14th April, 1991,
elections or no elections. I want a
reply in yes or no.

Pointed ques-

MR. SPEAKER: In yes or no.

KUMARI GIRIJA VYAS:
episodes—

nos. 20 to 24 — have been tele-
cast after 14th April, 1991.

Five

(English)

MR. SPEAKER: On this ques-
tion, Shri Paswan, I allow you for
putting a8 second supplementary ques-
tion.
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[Translation]

SHRI RAM VILAS PASWAN:
Secondly, 1 want to know from the
hon. Minister whether it is a_fact that
during the tenure of the National
Front Government a Sub Commutiee
of Baba Saheb Ambedkar Centenary
Committee was set up to function as
Publicity Commiittee and that com-
mittee had submitted its report soon
after? If so, what were the salient
features of that report and what steps

Government propose to take to im-
p.ement them?

KUMARI GIRIJA VYAS: The
report of the Committee is unde:

consideration of the Government. It
does not concern only 1 and B Mini-
stry. Whatever work we undertake,
we have to project it at the national
level. The report of the committece is
with us and whatever programmes ire
thereunder the Centenary Year are
going to be telecast.

MR. SPEAKER: Mr. Charles.

SHRI RAM VILAS PASWAN: }
had asked about the recommenda-
tions.

[English]

MR. SPEAKER: She says that
the report has to be studied by difie-
rent ministries.

SHRI RAM VILAS PASWAN:
What are the main recommendations?

MR. SPEAKER: Do you want
all the recommendations to be read
out?

[Transiation]

SHRI RAM VILAS PASWAN:
Two-three. If you ask me, 1 can tell
you about all the recommendativns.

SEVERAL HON. MEMBERS:
Why are you asking them?

MR. SPEAKER: Mr. Charles.
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SHRI RAM VILAS PASWAN:
Who knows, question is the same.

MR. SPEAKER: If the question
you have asked suggests any solutiop
to it......

SHRI RAM VILAS PASWAN:
Has media committee been constitu-
ted in the ministry? What are its
recommendations?

MR. SPEAKER: These matters
relate  to another Ministry. Mr.
Charles.

[English]

SHRI A. CHARLES: It is a fact
that all of us honour our great na-
tional leaders. But quite unfoituna-
tely, 1 find. some of the self-projected
ieaders are using the national leaders
‘or poiitical gains. Whenever the ‘Par-
liament News’ is telecast and display-
ed on the T.V., all along, this august
House—the seat of power of the lar-
gest democracy of the world is being
shown on the T.V. Along with it,
the statue of beloved Ambedkar is
being shown. This was started dur-
ing the Congress regime. It was stop-
ped during the Janata regime for a
few days.

MR. SPEAKER: Are you giving
the in‘ormation or asking the Jues-
tion? Please put the question.

SHRI A. CHARLES: May I knew
from the hon. Minister, whether an
enquiry will be conducted as to how
the statue of the national leader was
not shown during the Janata regime
and how it was restarted; whether
action can be taken against those who
were responsible for showing dis-
honour to Dr. Ambedkar?

KUMARI GIRUUA VYAS:
enquire into it.

I will

[Translation]

SHRI RABI RAY: Mr. Speaker,
Sir, I think the hon. Minister will not
be able to answer my question.
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Therefore I would like to sub-
mit through you, to the Hon. Prime
Minister that the Government have
decided to celebrate the birth cen-
tenary of Dr. Ambedkar as “Social
Justice Year” in order to pay tributes
to him. Has the attention of the Go-
vernment been invited to the book by
Dr. Ambedkar. “Annihilation of caste
system” which is a collection of his
views regarding casteism and which is
considered as one of his best books”
Keeping the book in view is, there
any proposal to have a serial produc-
ed and telecast from Delhi Doordar-
shan or Bombay Doordarshan?
T would like to submit to the Hen.
Prime Minister that his book “Anni-
hilation of Caste System” relates to
social justice in a different manner.
Therefore merely paying tributes to
him would not suffice rather the
Government should ensure that the
values for which he sacrificed his
whole lie and struggled, are not
ignored. The Hon. Prime Minssrer
may kindly tell us whether iny pro-
posal to publish his best work “Anni-
hilation of Caste Svstems” through
the Ministry of Information and
Broadcasting or to telecast a serial
to propagate his policies is under
consideration of the Government. If
so. what are the details thereof?

{English]

THE PRIME MINISTER (SHRI
P. V. NARASIMHA RAO): 1t is
verv difficult to say whether every-
bod - agrees that a particular book of
his is the best. He was such a great
writer, he was such a great constitu-
tioral pandit, he was such a great
social reformer. But 1 agree that
some of his ideals that he espoused
have to be nerpetuated. We have to
take inspiration from them. And 1
take this suggestion of our revered
former Speaker that this particular
aspect of the annihi'ation of ihe caste
system is quite fundamental to the
survival of the Indian society. 1
would certainly personally look into
the matter and see if a publication
could be brought out. Publication
really is not a problem. It will be
brought out. But beyond that what
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else could be done to project that
ideal should also be seen.

[Translatjon]
SHRI RAJNATH SONKAR
SHASTRI: Mr. Speaker, Sir, the

hon. Minister has stated in the reply
that the Central Government with the
collaboration of the Government of
Maharashtra propose to produce a
film on Dr. Ambedkar in the near
fiture. 1 would like to know from
him that in view of the fact that the
Central Government spent crores of
rupees to get a film on Mahatma
Gandhi produced by a private organi-
sation, whether the Government in-
tends to produce on the same lines a
feature film on Dr. Ambedkar of
more than three hours duration? If so,
how much would it cost to produce a
film on Dr. Ambedkar?

KUMARI GIRIJA VYAS: Mr.
Speaker, Sir, in this context I had
already s'bmitted that when hen.
Shri Chandrashekhar was the Prime
Minister, he had proposed to the
Chief Minister of Maharashtra to get
a film produced. The Chief Minister
of Maharashtra had given his con-
sent to it. If a proposal to this effect
is finalised, the production woik of
a tele. film would be done by the
Films Division and not by a private
company.

[English]

Commerciat Production at Haldia

Unit of Hindastzn Fertilizer Corpo-
ration Limited

*126. SHRI BASUDEB ACHAR-
IA:  Will the PRIME MINISTER
be pleased to state:

(a) Whether the Government pro-
pose to start commercial production
at the Haldia unit of the Hindustan
Fertilizer Corporation Limited; and

{(b) if so, the time likely to be
taken 10 start ~ commercial produc-
tion?
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THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (DR. CHIN-
TA MOHAN): (a) and (b) No de-
cision has been taken by Government
to start commercial production at the
Haldia unit of Hindustan Fertilizer
Corporation Limited.

SHRI BASUDEB ACHARIA:
Sir, 1 am rather surprised to read
the answer to my question regard-
ing commercial production at the
Haldia unit of Hindustan Fertiliser
Corporation Limited. This unit of
Hindustan Fertilizer, which is at Hal-
dia, was conceived in the year 1972
and construction of this unit was to
be completed by 1976. It was ac-
tually completed in 1979 and the ori-
ginal cost was Rs. 84 crores. The
expenditure incurred for the ccmple-
tion of this project is Rs. 684 crores.
But, trial production was started only
in 1985 ...(Interruptions).

MR. SPEAKER: You are not ask-
ing the question.  The difficulty is
there are other Members who want
to ask the questions. It is no justice
to them also. It is in their interest
that you may please ask the pointed
q-estion.

(Interruptions)
SHRI BASUDEB ACHARIA:
The Commission was stopped in

1986. Then, two Consultants were
appointed. They had submitted their
reports... (Interruptions). They sug-
gested for revamping of this unit of
Hindustan  Fertilizer  Corporation.
Mav I know from the hon. Minister
whether the unit is not going to be
closed as it was stated by the Gov-
ermnment in the last Session that this
unit of Hindustan Fertilizer will not
be closed down? Then. T want to
knnw whether the Government will
consider the recommendations of the
two Consultants appointed by the
Government to revamp this unit in
two phases not in a reduced manner,
hut also NPK Unit, which is this unit.
There is no NPK unit in West Ben-
al and West Bengal is in deficit in
fertilizess.
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DR. CHINTA MOHAN: Sir, the
Government had appointed two Con-
sultants one from Japan and another
from Germany. They had given their
reports. Then, the project will cost
about Rs. 502 crores. At that time
the Government felt that it was not
possible to go for the project. As far
as hon. Member’s suggestion is con-
cerned. we are examining it in great-
er detail.

SHRI - BASUDEB ACHARIA:
Is there any proposal to reduce this
plant to DAP plant instead of NPK
plant? There is already a DAP plant
in Hildia set up by Hindustan Lever
Company.

DR. CHINTA MOHAN: The pre-
vious Government considered the
DAP project. We are seriously con-
sidering this proposal also.

SHRIMATI GEETA MUKHER-
JEE: Is it not a fact that the Haldia
project has come to this pass because
of all kinds of uncoerdinated collabo-
rations from multinationals of diffe-
rent countries were taken for this pro-
ject which only drained our exche-
quer. I want to know whether the
Government has gone into it and fix-
ed the responsibility for those who
did it?

DR. CHINTA MOHAN: We are
examining it.

DR. KARTIKESWAR PATRA:
1 want to know what was the project
cost earlier before commissioning that
unit and what are the reasons thereof
that the unit did not function?

DR. CHINTA MOHAN: Sir, as
Shri Acharia has said. actually the
foundation was laid down in 1971
and it was supposed to be started in
1976. But because of so many rea-
sons. commissioning was started in
1982. Between 1982 and 1986. num-
ber of problems came.. The ammonia
plant started functioning but lot of
problems cdme later,
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DR. KARTIKESWAR PATRA:
What are the reasons that the unit
did not function?

. DR. CHINTA MOHAN: There are
number of reasons for that. For start-
ing this project, we had taken com-
ponents from different parts of the
world. Therefore, for the function-
ing of this unit, all these problems
have come.

[Translation)
Desert Deveiopment Programme
*127. SHRI GIRIDHARI LAL

BHARGAVA: Will the PRIME MI-
NISTER be pleased to state:

(a) whether the Central Arid Zone
Research Institute. Jodhpur has iden-
tified many areas in Rajasthan which
are not covered under the Desert
Development Programme:

(b} if so. the details of such areas:

(c) whether non-inclusion of such
areas under Desert Development Pro-
gramme is likely to lead to expansion
of the desert area;

(d) whether the State’ Government
of Rajasthan has submitted a memo-
randum to the National Committee
on Drought Prone Aréa Programme
and Desert Development Programme
for the inclusion of these areas under
:k% Descrt Development Programme:
an

(e) if so. whether the Government
pronose to take appropriate action for
inclusion of such areas under the
Tesert Development Programme?

[English)

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DE-
VEILLOPMENT (S8HRI G. VENKAT
SWAMY): (a) and - () At the. ins-
tance of the Government of Rajas-
thin. the Central Arid Zome Research
Institute. (CAZRI).- Jodhpur; Rajas-
than examined the climatic data of
Sirohi. Ajmer and Jaipur districts to
Grd out arid sreac not covered-under
Desert  Development - Programme
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(DDP). The results indicated - the
following:—

Districts: - Percent arid areas of

» the district

Sirohi 14.15

Ajmer 12.46

Jaipur 3.13

(c) The research findings of CAZ-
RI reveal that the desert is not ex-
panding.

(d) In the Memorandum of the
Government of Rajasthan, a sugges-
tion either to include under DDP or
take up as a 1009 centrally spon-
sored programme, development of
fringe areas to the DDP districts where
desertic conditions in lesser or greater
extent prevail, has been made. This
proposal covers most of the areas
identified by CAZRY.

(¢) A Committeec headed by Shri
L.C. Jain, the then member, Plann-
ing Commission in its report submitt-
ed to Government of India i August
1990 has recommended transfer of
DDP to the States for implementa-
tion. In view of this suggestion for
transfer, the Committee was of the
view that the States would themselves
identify areas for future coverage of
this programme. Comments of con-
cerned State Government on the re-
port of Committee have now been re-
ceived and the Government of India
will take a view in the matter.

[Translation]

SHRI GIRIDHARI LAL BHAR-
GAVA: My first question is- whether
an area of more than 4,000 km.
with desertive conditions in Udai-
pur. Jaipur. Ajmer and Sirohi
districts are not covered vnder the
Desert Development Programme? Si-
milarlv. has the provision of drink-
inc water been made in the Desert

Development ' Programme?

SHRI 'G. VENKAT SWAMY: 1
have already replied to the question
the hon. Member has asked. I am
reqdy to give -the details of ‘the area
 .miles. In these three
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districts, if he desires. I have thess Government. The then Planning

tigures with at the moment.

MR. SPEAKER: The hon. M
ber is asking whether the pmi,?c’,’;

:fOLdrmking water has been made or

SHRI G, VENKAT SWA
This provision has been MY
terrupiions) made. " (In-

[English)

MR. SPEAKER :
informatior. : Please check the

(Interruptions)

[Translation]

SHRI GIRIDHARI LAL -
GAVA: Mr. Speaker, SirBa!:A;r
my information the provision of drin-
king water has not been made. The
hon. Minister is giving wrong infor-
mation.. (Inerruptions)

[English]

MR. SPEAKER: What i
cond supplementary? at s your se-

[Translation)

SHRI GIRIDHARI LAL

GAVA: Mr. Speaker, Sir, is 1113:] ‘:}v{n
Minister not aware of it? He is giv:
ing wrong information. ~ (Interrup-
tions)... Mr. Speaker, Sir, how can
development  take place in a desert
area without the provision of drink-
ing water.. (Interruptions)

[English}

THE PRIME MINISTER (SHRI
PV, 'NARAS'IMHA RAO): Sfr the
question that has been put is whether
three or four districts have been in-
the scope of this scheme.

they have given the

7 have also said

K

ission Member gave a_ rcport
saying: ‘“‘Now you do not go into all
these things, Let the State Govern-
ment take care”. So we have nothing
to say whether the desert is spreading
or not spreading in these districts right
now, because we arc considering
whether we should make over the en-
tire programme to the State Govern-
ment as recommended by the then

ing Commission Member. We
will have to take a view on that—if
we really want to keep it, as other
State Governments seem to recom-
mend, then we will have to go into
other details and then we can come
up with the answer. But right now
the position is whether the whole
scheme is to be given over to the
State Government in which case we
will have nothing to do and we will
only be paying the money to the State
Government.  That is the pasition.
We will have to take a view in the
very near future.

MR. SPEAKER : The question was
whether drinking water will be oro-
vided?

SHRI P.V. NARASIMHA RAO:
No. It is said that the drinking water
has not been covered. If it has not
been covered. it needs to be covered.

(Interruptions)

MR. SPEAKER: Your
has been replied. Shri

Singh.
SHRI

auestion
Digvijaya

DIGVIJAYA SINGH: 1
would like to ask the Prime Minister
about the of verification. that
is the process of desert formation is
no longer confined to Rajasthan. Tt
is spreading—I personallv_know ijt—
to Gujarat, Madhya Pradesh and Har-
yana also. (Interruptions) 1 would
ask the Hon'ble Prime Minister whe-
ther he would consider sending a
team to examine whether the process
of desert formation has heen extend-

_ing in Jhabua, Dhar districts of Mad-

hya Pradesh? .

MR. SPEAKER: It is outside the
scope. Shri Jaswant Singh.
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SHR1 JASWANT SINGH: Mt
Speaker, Sir. So far as the question
of handing over the entire desert dc-
velopment programme to the Govern-
ment of Rajasthan on the basis of
Laxmi Jain’s recommendations, is
there any timeframe within which the
Government has to take this decision?

SHRI P.V. NARASIMHA RAO:
Very soon.  There is a little hitch
there. All the other State Govern-
ments do not want this to be donc.
So the Planning Commission Mem-
ber wants it to be done and the State
Governments do not want it to be
done. That is the dilemma in which
we are.

SHRI JASWANT SINGH:
Rajasthan Government.

Not

[T ranslation)

PROF. RASA SINGH RAWAT:
Sir, through you, I would like to
know when the desert area was ex-
amined. Many years have eclapsed
since the examination then and now
the circumstanccs have changed. I
would like the Planning Commission
to examine it afresh whether the desert
is expanding. The reality is that the
desert area is expanding rapidly. (In-
terruptions)

MR. SPEAKER: Please ask ques-
tion.

PROF. RASA SINGH RAWAT:
1 wold like to know from the hon.
Minister when the examination was
done? Will the findings of that exa-
mination be withdrawn and the whole
task handed over to the State Govern-
ment with the provision of financial
assistance?

[English]

SHRI P. V. NARASIMHA RAO:
If there is any  dispute about the
findings of this institute. we will re-
quest the institute to have a look at
it again. Because there should be no
difficulty in finding out as to what is
the truth. If the old finding is out of
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date or things have changed, circums-
tances have changed since then, we
wiil go into it.

SHRI GUMAN MAL LODHA: Sir,
through you I want to ask the hon.
Prime Minister, since he has said that
drinking water needs to be included,
whether he would make a staterzent
because drinking water is the mpst
essential thing,

MR. SPEAKER: The statement is
not necessary. Mr. Lodha, I am not

allowing it. This statement itself is a
statement.

Now, Mr. Mathur.

(Ineerruptions).

SHRI SHIV CHARAN MATHUR:
It is surprising to note that the Re-
port has been submitted that the
Desert is not advancing. It is defini-
tely advancing towards Delhi. The
Report by an expert has clearly indi-
cated that there are 11 gaps. Pushkar
gap is a very important and prominent
gap through which the Desert is ad-
vancing very fast. If this is so and if
the Report is presented to the Plan-
ning Commission aiid the Government
of India, I think a second look should
be given to it.

MR. SPEAKER: He has said. it
can be examined again. The hon.
Prime Minister said that it can he
examined again.

Now, Question Hour is over.
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WRITTEN ANSWERS TO [T ranslation)
QUESTIONS
, Production of Edible Oils
[English)
*128. DR. LAXMINARAYAN

Quality of rice and wheat availewwe
‘ at Fair Price Shops

*124. SHRI MANORANIJAN SUR.:
Will the PRIME MINISTER be plea-
sed to state:

(a) whether attention of the Gov-
ernment has been drawn to the bad
quality of rice and wheat being issued
through the Fair Price Shops and Pub-
lic Distribution outlets all over the
country, including Union Territories;

(b) if so, the reasons therefor; and

(c) the remedial action proposed to
be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUP-
PLIES AND PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN
AHMED): (a) to (c) A statement is
attached.

STATEMENT

Food Corporation of India issues
rice and wheat of Fair Average Quality
(FAQ) within the Prevention of Food
Adulteration Act standards to State
Governments and UT Administrations.
Procurement of ricc and wheat is
made at various producing areas in
the country. Thus, slight variation
within the specified standards in the
quality of the foodgrains released
simultaneously from different godowns
could not be altogether ruled out.

The distribution of rice and wheat
to the consumers through the Fair
Price Shops (FPS) is administered by
the State Governments and UT Ad-
ministrations. The Central Govern-
ment has requested the State Govern-
ments, UT Administrations to tighten
supervision and inspection arrange-
ments to ensure that prc:‘;:er quality of
wheat and rice reaches the consumers.
Government have not lately received
any major complaint regarding bad
uality of rice or wheat distributed
a\mugh the Public Distribution Sys-
tem.

PANDEYA: Will the PRIME MINIS-
TER be pleased to state

(a) the quantity of edible-oils pro-
duced in the country during 1990-91:

(b) the requirement thereof; and
(c) the steps taken to increase its
production?

THE MINISTER OF STATE IN
THE MINISTRY OF CiVIL SUP-
PLIES AND PUBLIC DISTRIBU-
TION  (SHRI KAMALUDDIN
AHMED): (a) The net edible oil sup-
ply in the country from all domcstic
sources during the vear 1990-91 is es-
timated at 54.0 lakh MTs.

_ (b) The requirement of edible oils
is placed at 60.3 lakh MTs.

{c) (1) Two centrally sponsored sche-
mes, namely, National Oil'seeds Deve-
lopment Project (NODP) and Oilseeds
Production Thrust Project (OPTP)
which were operating ll 1989-90
have been merged during 1990-9]
into a single scheme namely Oilseeds
Production Programmes (OPP). This
scheme essentially provides essential
assistance to the States for Production
and distribution of quality seeds.
measures like supply of plant protec-
tion chemicals and equipments and
organising demonstration of advanced
technology.
oilseeds

(2) The projects of the

NDDB.

(3) Setting up of a Technology Mis-
sion on Oilseeds cstablished in  May,
1986 for harnessing the best of pro-
duction, processing and management
technologies.

(4) Better incentive to pmducers
through fixation of minimum support
prices of major oilseeds.
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5) Intensification of research efforts
for increasing the production of oil-
seeds.

(6) lncreasing the area under non-
traditional oilseeds crops like scyzbean
and sunflower and exploitation of oil-
seeds of tree and forest origin, rice
bran, etc.

(7) Setting up of necessary proces-
sing and infrastructural facilities to
keep pace with the production pro-
gramme of oilseeds.

(8) Fiscal incentives in the form of
cxcise rebate for use of certain non-
conventional oils in the vanaspati so
as to encourage increased exploitation
of these sources of oils.

[English]
Development of Refining Catalyst

*129 SHRIMATI GEETA MUK-
HERJEE: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Indian Institute of
Petroleum, Dehradun has dkveloped
a refining catalyst;

{b) if so, the details thereof;

(c) when this is likely to be put into
use: and

(d) whether it is proposed to manu-
facture this for export or local use or
whether the Technoiogy will be sold
to earn foreign exchange as in the case
of Suri-Diesel Transmission?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a)and (b) Ycs, Sir. Indian
Institute of Petroleum, Dehradun in
collaboration with Indian Petro-chemi-
cals Corporation Limited, Vadodara
has developed a bi-metallic reform-
ing catalyst. The catalyst was thorou-
ghly tested both by Indian Institute of
Petroleum and Indian Petrochemicals

oration Limited in their pilot
plants and its performance was found
to be at par with that of the imported
catalyst. : ‘
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(¢) The know-how for the manu-
facture of the catalyst has been licen-
sed to Indian Petro-chemicals Co:po-
ration Limited who have commenced
commercial production at their Bom-
bay unit. The catalyst is undergoing
commercial scale trials at the refor-
mer units of (a) Madras Refineries
since June, 1990 for production of
gasoline and (b) Indian Petro-chemi-
cals Corporation Limited at Vadodara
since January, 1991 for production of
aromatics.

(d) At present the reforming cata-
lyst is being imported by the petro-
refining industry; it is thus proposed
to produce the catalyst for use by all
the existing as well as new reforming
units to be set up in the country as a
measure of import substitution. In
addition efforts would be to export
the catalyst. Later the possibility of
exporting the know-how as well, could
also be explored.

Losses incurred by the Cement Cor-
poration of India

*130. SHRI SHANKERSINH
VAGHELA:

DR. A. K. PATEL.

Will the PRIME MINISTER be
pleased to state:

(a) the net profitfloss incurred by
the Cement Corporation of India
(unit-wise) during 1990-91 and in the
previous two years, separately;

(b) if losses were incurred, the rea-
sons therefor:

(c) the accumulated losses of the

Corporation so far: and

(d) the steps being tiken by the
Corporation to make its units econo-
mically viable?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI P. K. THUNGON): (a) A
Statement showing unit-wise net pro-
fit/(loss), cash profit/(loss), operating
profit/(loss) during the years 1988-89,
1989-90 and 1990-91 is enclosed.
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(b) The losses are due to infrastruc-
tural constraints such as want of coal,
shortage of wagons, iiladequate power
supply and substantial increases in the
input costs like power, coal, packing
material. transportation. spare parts
etc.

(c) The net accumulated losses of
CCl at the end of 1990-91 are
Rs. 183.95 crores.

(d) A number of sicps like better
Production Management. Financial
Management, Materials Management,
Marketing Management and Cost Re-
duction have been taken by the Com-
pany.

Exparsion of Public Distiibution

System to Rural Areas

*131. SHRIMATI GEETA MUK-
HERJEE: Will the PRIME MINIS-
TER be pleased to state:

(a) whether expansion of the Public
Distribution Sys'zm. particularly in
the rural areas. helps to control the
prices of essential commodities to a
cert:in extent; and

(b) if so, the ste;s proposed to be
taken by the Government to expard
tic existing sysiem (o rural areas and
bringing the supply of ccreals, pulses
and vegetable oils under its purview?

HE MINISTER OF STATE IN
THE MINISTRY GF CIVIL SUP-
PLIES AND PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN
AHMED): (a) Yes, Sir.

{b) The strengtniening and stream-
lining of the Public Distribution Sys-
tem {PDS) is a con!:aual process. The
Central Government has been advising
State Governments/UT  Administra-
tions, among other things, to expand
PDS outlets in uncovered /undercover-
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ed areas, use mobile vans whenever
possible in remote and tribal areas.
issue ration cards to all families etc.
They have also been advised to in-
crease commodity coverage, on their
own, by distributing additional items
using PDS oiutlets. Wheat and rice
are already distributed on PDS. Im-
ported edible oils are distributed. when
available.

Establishment of a Gene-
ration Facility Centre at Jammu

*132. SHRI ATAL BIHARI VAIJ-
PAYEE:

SHRI LAL K. ADVANI:

© Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether a scheme for the esta-
blishment of a Programme Generation
Facility Centre at Jammu for Door-
darshan was approved by the Gov-
ernment:

M) if so,
approved:

when the scheme was

(c) whether a site for the proposed
centre has been allotted: and

(d) if so. when and if not, the rea-
sons for the delay?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI GIRIJA VYAS): (a) and
(b) Yes. Sir.' The scheme was appro-
ved in March, 1990.

«c) and (d) Major portion of the
«itc identified for the project was
taken over by Doordarshan in Decem-
ber. 1988 and civil works have been
commenced. However, the site has
not been formally transferred to
Docf»rdarshan by the State Government
so far.
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Samaj Sadans in Gonnnat colonies

'133 SHRI MADAN LAL KHU-
RANA: Will the PRIME MINISTER
be pleased to refer to the reply given
to Unstarred Question No. 3448 on
August, 29, 1990 and state:

(a) whether the drawings and sket-
ches submitted by the CP.W.D. to
the Department of Personnel fcr con-
struction of Samaj Sadans in Sectors
V. VII, VIII and XII and for up-
gradation of Samaj Sadan in Sector I
of R. K. Puram to serve as Barat
Ghars have been pending with them
for years;

(b) if so, the reasons therefor;

(c) the steps taken to accord ad-
ministrative approval and reiease of
funds expeditiously to enable the tak-
ing up of construction work of the
Samaj Sadans; and

(d) the details of the Government
colonies in Delhi where Samaj Sadans
providing the facility of Barat Ghars
are not in existence and the steps
taken to construct the same on prio-
rity basis?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) to (d) Administrative ap-
proval and expenditure sanction [or
the comstruction of Samaj Sadans in
Sector VIII and Sector XII of R. K.
Puram were given in 1987. The Gov-
crnment also initiated in March, 1990,
a proposal to upgrade phase I of
Samaj Sadan of Sector I, R. K. Puram.
The plans and designs in this connec-
tion are yet to be received from
CPWD. There are also proposals for
construction of Samaj Sadans in other
areas. In 1989, Government consti-
tuted an Inter-Departmental Commit-
tee for examining the technical feasi-
bility of various proposals and re-
commend pricmt%_h ong the schemes
to be pursned ¢ Committee in its
meeting held in. September, 1990,
havmg examined the projects in the

- 13 LSS/ND/91
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R. K. Puram Sector decided to give
priority to the construction of Samaj
Sadan in Sector XTI and the upgrada-
tion of the Samaj Sadan in Sector I.
This procedure will facilitate proper
budgetary control and timely comple-
tion of buildings.

A Statement showing list of Gov-
ernment colonies where Samaj Sadans
are not in existence is annexed.

STATEMENT

Details of Government colornies in
Delhi where Samaj Sadans and Barat
Ghars are not in existence

1. MS Flats, Sector XIIl, R. K.
Puram

I. B. Colony

. Mohd. Pur

Sector—V, R. K. Furam
. Sector—VII, R. K. Puram
Sector—VIII, R. K. Puram
Sector—IX, R. K. Puram
Sector—XII, R. K. Puram
. Aliganj

I I Y

—
=

. Sadiq Nagar

o
I

. Kasturba Nagar

—
(3]

. Prem Nagar

. Thyagraj Nagar
. Tilak Lane

. Tilak Marg

. Mathura Road
. Purana Quila Road
. Aram Bagh

. Dev Nagar

. Prasad Nagar

. Shajahan Road
. Humayun Road
. Bapa Nagar

. Kaka Nagar.

. Lodhi Estate
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26. M. B. Road

27. Vasant Vihar, CPWD Colony
28. Lodhi Road Compiex

29. Timarpur

30. General Pool residential Quar-
ters, Mayapuri

Funds to Kerala under Rural Deve-
lopment Programme

*134. SHRI RAMESH CHENNI-
THALA: Will the PRIME MINIS-
TER be pleased to state:

(a) the funds allocated to Kerala
during the last two years wuder the
rural development programmes, pro-
gramme-wise;

(b) whether the funds are
utilized properly; and

(c) if not. the steps taken in
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL
DEVELOPMENT (SHRI U7TTAM-
BPHAI H. PATEL): (a) The funds
allocated to Kerala du:inz 1989-90
and 1990-91 under the major rural
development programmes are  as
under: —

being

this

(Rs. in Lakhs)
1989-90  1990-91

(i) Jawahar
Rozgar
Yojana

(ii) Integrated
Rural De-
velopment
Programme

(iii) Training of
Rural Youth
for Self
Employment

(iv) Development
of Women
and Children
in Rural Areas. 14.14

(v) Accelerated
Rural Water
Supply Pro-
gramme

(vi) Central Rural
Sanitation

6569.99  6396.19

1871.12  1871.12

19.94 19.94

10.10

1076.00 1076.00

Programme - 25.00
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(b) No complaint about improper
utilisation of funds in Kerala has
been received in this Ministry.

(c) Question does not arise.
Fertilizer Subsidy

*135. SHRI BHAGEY GOBAR-
DHAN: Will the PRIME MINISTER
be pleased to state:

(a) the amount of fertilizer subsidy

given during 1988-89, 1989-90 and
1990-91, separately;
(b) whether the subsidy i, being

allowed during the current financial
year also; and

(c) if not. the reasons therefor and
how the affected farmers are pro-
posed to be compensated?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (DR. CHIN-
TA MOHAN): (a) The amount of
subsidy given both on indigenous and
imported fertilizers., during the last
three years is as follows:

(Rs. in crores)

1988-89 3,200.70

1989-90 4,542.10

1990 91 4,389 06
(b) Yes, Sir.

(¢) In view of reply to part (b)
above, the question does not arise.

Expenditure on Various expeditions
to Antarctica

*136. SHRI V. S. VIJAYARA-
GHAVAN: Will the PRIME MINI-
STER be pleased to state:

(a) the total expenditure incurred
till date on the various expeditions to
Antarctica;

(b) whether the Government are
aware of the demand being raised in
certain international fora for bann-
ing of mining in Antarctica for the
next 50 years; and
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(c) how the Government propose
to make good the expenditure incurr-
ed on the expeditions in case the ban
comes into force?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) Ten Indian scientific
expeditions to Antarctica have been
launched so far and the tctal ex-
penditure incurred is Rs. 69.85 crores.

(b) Yes, Sir. The Antarctic Trea'y
Consultative Parties including India
have now agreed to prohibit mineral
resource activities in Antarctica for a
period of 50 years, with a provision
for review at the end of that period.

‘c) The main thrust of the Indian
Antarctic programme is scientific,
aimed at contributing to international
endeavour in enlightening our under-
standing of the various critical pro-
cess that determine the environment
and climate of cur planet, but can bz
best studied from this unique vantage
observatory, as they are especially
well projected on this continental po-
lar region. The prohibition on min-
ing in Antarctica does not apply to
scientific activities and would, there-
fore. not affect the Indian Antarctic
Programme.

[Trans!ation)

Amendment to Essential Commodities
Act, 1955

*137. SHRI SANTOSH KUMAR
GANGWAR: Will the PRIME
MINISTER be pleased to state:

(a) whether any proposal to amend
the Essential Commodities Act,
1955 is under cunsideration of the
Government; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUP-
PLIES AND PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AH-
MED): (a) No, Sir.

(b) Question does not arise.

SRAVANA 2, 1913 (SAKA)
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Atrtificial Colour/Flavours

*138 SHRI SANAT KUMAR
MANDAL : Will the PRIME MINIS-
TER be pleased to state:

(a) whether the artificial colours/
flavours manufacturing industry is a
very highly proiit-oriented industry;

(b) whether the Government pro-
pose to have a cost-audit done of all
these artificial colours and flavours
units in consumer interest in view of
the fast growing use of these flavours
and colours which do not have any
food value at all;

{c) if not, the reasons for not under-
taking this urgently needed step; and

(d) the number of firms in the or-
ganised and other sectors which are
manufacturing these products?

" THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (DR. CHINTA
MOHAN):(a) Such units are mostly
small scale units whose proiitability
has not been assessed by the Govern-
ment.

(b) and (c) The Government does
not propose at this stage to have a cost
audit of this industry as it is not a
priority industry. However, if some
relevant facts come to the notive of
the Government then Government
would be prepared to consider the
matter further.

(d) There are nine firms in the or-
ganised sector engaged in the manu-
facture of flavours and colours. The
exact number of small scale units
manufacturing these products is not
readily available as small scale units
are registered with the State Directo-
rate of Industries.
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Electronic Hardware Technology
Parks

*139. SHRI SOBHANA DRES-
WARA RAO VADDE: Will the
PRIME MINISTER be pleased to
state: ¢

(a) whether the Government have
taken a decision to establish “electro-
nic hardware technology parks” in
different parts of the country;

(b) if so, the details thereof;

(c) whether one such park is pro-
posed to be established in Hyderabad:
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL.
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) to (d) A proposal to
set up Electronic Hardware Techno-
logy Parks in different parts of the
country is under consideration of the
Government.

Industrial Development of Rural Areas

*140. SHRI RAJINATH SONKAR
SHASTRI: Will the PRIME MINI-
STER be pleased to state:

(a) the effective measures being
taken by the Government for indus-
trial development of the rural areas
and the types of industries being
given priority;

(b) the policy adopted by the Gov-
emnment for industrial development of
the rural areas and the time by which
the policy will be implemented and
the details of the rural areas and the
number of people likely to be bene-

fited thereby; and

(c) whether t:llu: ﬁunrz;al institutions
are providing the required assistance to
make the rural industrial development

programme a success?

JULY 24, 1991
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) to (¢}
Promotion of industries in rural sector
primarily falls within the responsibi-
lity of the State Governments. The
Central Government, however, sup-
plements the efforts of the State Gov-
ernments by way of measures like
provision of cheap and easily availa-
ble finance, transfer of technology.
assisting in the provision of scarce and
critical raw material and creation of
institutional infrastructure at the all
India level. In order to disperse in-
dustries in rural and semi-urban areas
and to provide all the services and
support to small entrepreneurs, under
a single roof 422 District Industries
Centres have been set up covering all
facilities to set up industries in rural
areas and ensure close linkages with
agencies engaged in rural develop-
ment. Industries based upon local
skill. raw material and marketing are
accorded priority in rural areas.

During the 8th Five Year Plan the
Government proposes to give maxi-
mum emphasis on development of
rural industries particularly cottage
and tiny industries in rural and back-
ward areas. KVIC has proposed to
create employment for 2.25 million
persons during the 8th Five Year Plan
period.

Financial assistance to these indus-
tries is extended through the net
work of all India financial institutions
like National Bank for Agriculture
and Rural Development (NABARD).
Small Industries Development Bank
of India (SIDBI) and also through
commercial banks, regional rural banks
and cooperative banks. During 1989-
90, an amount of approximately Rs.
110 crores was made available as bank
finance to KVI sector. Under IRDP
programme about 200 crores was dis-
bursed by financial institutions to in-
dustries in rural areas. Continuous
efforts are being made to mobilise in-
creased bank finance to rural indus-
tries sector through financal institu-
tions.
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Setting up of Industries in undevelop-
ed Districts

*141. SHRI RAJENDRA AGNI-
HOTRI: Will the PRIME MINIS-
TER be pleased to state:

(a) the names of districts which are
industrially undeveloped, State-wise;

(b) whether any scheme is pending
with the Government to set up indus-
tries in such undeveloped districts; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) A state-
ment showing list of centrally declar-
ed backward Districts is attached.

(b) and (c) The Government in June
1988 announced a scheme for setting
up of growth centres throughout the
country for industrialisation of back-
ward areas. Under the scheme it is
proposed to develop 70 growth centres
in the first phase.

STATEMENT

List of Industrially Backward Districts in the Country

Andhra Pradesh (14) .

Bihar (18) . . .

Gujarat (11) -

Haryana (4)
Kerala (7)

Karpataka (I1) .

Madhya Pradesh (36) .

Mabarashtra (14)

Anantapur, Chittoor, Cuddapah, Karim-
nagar, Khammam, Kurnool, Mehbubnagar,
Medak, Nalgonda, Nellore, Nizamabad,
Ongole, Srikakulam and Warangal.

Bnagalpur, Champaran, Darbhanga,
Muaffarpur, Palamzu, Purnea, Saharsa,
Santhal Parganas, Saran, Nalanda,
Aurangabad, Nawadah, Gaya, Bhojpur,
Begusarai, Monghyr, Khagaria  and
Madhepur.

Amreli, Banaskantha. Bhavnagar,
Broach, Junagadh, Kutch, Mechsana,
Panchmabhals, Sabarkantha, Surender-
nagar and Dang.

Bhiwani, Hissar, Jind and Mohindergarh

Alleppey.  Cannanore, Malapuram,
Trichur, Trivandrum, Wynad and Iddukki.

Belgaum, Bidar, Bijapur, Dharwar, Gul-
barga, Hasan, Mysore, North Kanara,
Raichur, South Kanara and Tumkur.

Balaghat, Bastar, Betul, Bilaspur, Bhind,
Chhatarpur, Chindwara, Domoh, Datia,
Dhar, Dewas, Guna, Hoshangabad,
Jhabua, Khargone, Mandla, Mandsaur,
Morena, Narsimhapur, Panna, Raigarh,
Raipur, Rajnandgaon, Rajgarh, Raisen,
Ratlam, Rewa, Sagar, Seoni, Shajapur,
Shivpuri, Sidhi, Surguja, Tikamgarh, Vidi-
sha and New Sehore District.

Aurangabad, Bhandara, Bhir, Buldhana
Chandrapur, Colaba, Dhulia, Jalgaon,
Nanded, Osmanabad, Parbhani, Ratnagir,
Yeotmal and Gadchiroli.
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Orissa (8) .

Punjab (5)

Rajasthan (16) .

*

Tamil Nadu (9)

Uttar Pradesh (41)

West Bengal (13)

Assam .
Himachal Pradesh
Jammu & Kashmir
Manipur .
Meghalaya
Nagaland .
Sikkim

Trnipura .
Arunachal Pradesh
Goa . .
Mizoram . .

Andaman & Nicobar Islands
Dadia & Nagar Haveli

Daman & Diu .
Pondicherry
Lakshadweep
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Balasore, Bolangir, Dhenkanal, Kala-
handi, Keonjhar, Koraput, Mayurbhanj,
and Phulbani.

Bhatinda, Ferozpur, Gurdaspur, Hoshiar-
pur and Sangrur.

Alwar, Banswara, Bhilwara, Barmer,
Churu, Dungarpur, Jaisaimer, Jalore,
Jhunjhunu, Jhalwar, Jodhpur, Nagaur,
Sikar, Sirohi, Tonk and Udaipur.

Dharmapuri, Kanyakumari, Madhurai,
North Arcot, Ramanathapuram, South
Arcot,  Thanjavur, Tiruchirapalli and
Pudukkottai  district.

Almora, Azamgarh, Badaun, Baharaichs
Ballia, Banda, Barabanki, Basti, Buland-
shahar, Chamoli, Deoria, Etah, Etawah,
Faizabad, Farrukhabad, Fathehpur,
Ghazipur, Gonda, Hamirpur, Harodoi,
Jalaun,  Jaunpur, Jhansi, Mainpuri,
Mathura, Moradabad, Pilibhit, Pitho-
ragath, Partapgarh, Rai-Bereli, Rampur,
Unnao, Uttar Kashi, Kanpur Dehat,
Pauti Garhwal; Tehri Gahrwal, Dchradun.
& Naiunital, Shahajanpur, Sitapur and
Sultanpur.

Bankura, Birbhum, Burdwan, Cooch-
Behar, Darjecling, Hooghly, Jalpaiguri,
Malda, Midnapur, Murshidaoad, Nadia,
Purulia and West Dinajpur.

Entire State

Entire State

Entire State

Entire State

Entire State

Entire State

Entire State

Entire State

Entiie State

Entire State

Entire State

. Entire U.T.

Entire U.T.
Entire U.T.
Entire U.T.
Entire U.T.

NotEe : The district/area would include the dicrict/area as it existed on 1-10-70
ptrior to its reorganization. Areas carved out of these districts there-
after continued w0 be industrially backward.
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Computer Centres in Kunnamangalam,
Kerala

468. SHRI E. AHEMAD: Will the
PRIME MINISTER be pleased to
state:

(a) the reasons for delay in comple-
tion and commissioning of the Com-
puter centre in Kunnamangalam,
Kerala; and

(b} whether the Government have
any proposal to convert this Com-
puter Centre as a Centre for training
in the Southern Region and if so, the
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) The Government of India
has not set up any Computer Centre
in Kunnamangalam in the State of
Kerala.

{b) Does not arise.

Amount given to Kerala Under J.R.Y.

469. SHRI A. CHARLES: Will
the PRIME MINISTER be pleased to
state:

(~) the amo'nt given to Kerala
under the 'awahar Rozgar Yojana
during the financial year 1990-91;

(b) the share of contribution of the
State  Government for implementing
the above Yojana;

(c) whether the Government of
Kerala has contributed its share fo
i9nl1plememing the JRY during 1990-

(d) if so, the details thereof;

(¢) whether anv  machinery for
monitoring the above yojana has been
set-up; and

(N if so. the details thereof?

SRAVANA 2, 1913 (SAKA)
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THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DE-
VELOPMENT (SHRI G. VENKAT
SWAMY): (a) During 1990-91 Central
assistance of Rs. 4332.78 lakhs was
given to the Kerala State for imple-
mentation of Jawahar Rozgar Yojana
(JRY).

(b) The expenditure under JRY is
shared between the Centre and the
States in the ratio of 80:20. The state
matching share in respect of Kerala
for 1990-91 was Rs. 1083.20 lakhs.

(c) Yes, Sir.

(d) The Kerala Government releas-
ed Rs. 1215.28 lakhs as its matching
share under JRY during 1990-91.

(e) Yes, Sir.

(f) The programme is monitored at
the Centre as wel] as State Government
level. At the Centre, it is monitored
through periodical reports received
from the State Governments cn
monthly, quarterly and annual basis.

It has been laid down in the Cent:al
cuidelines  that for effective imple-
mentation of the programme, physical
monitoring through field inspections is
very important. Officers dealing with
JRY at the State headquarters are re-
quired to visit districts regularly and
ascertain throuch field visits that the
programme is being implemented satis-
factorily and that execution of works
is in accordance with the prescribed
procedures and specifications. Like-
wise. officers of the district. sub-
division and block level are also re-
anired to closely monitor all aspects
of the proeramme through visits to
work sites in interior areas. Each of
the State Governments are required to
prescribe a schedule of inspections
snecifving the minimum number of
field visits for each supervisory level
functionarv from State Government to
block leve! for effective monitoring
and supervision of the programme.
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Take over of Punalar Paper Mill in
Kerala

470. SHRI KODIKKUNNIL
SURESH: Will the PRIME MINIS-
TER be pleased to state:

(a) Whether the Government pro-
pose to take over the Punalur Paper
Mill in Kerala;

(b) if so, whether the Government
have directed the Hindustan Paper
Corporation to consider the take over
of the Punalur Paper Mill and if so,
the details thereof: and

(c) the criteria adopted for re-open-
ing of sick units in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) and (b)
State Government of Kerala had reque-
sted the Government of India to con-
sider taking over of the management
of M/s Punalur Paper Mills Ltd. by
Hindustan Newsprint Limited (HNL).
At the instance of the State Govern-
ment, HNL conducted a feasibility
study which shows that it will not be
viable to run the Punalur Paper Mills
Ltd. in the present state of its plant
and machinery. Therefore, Hindus-
tan Paper Corporation Limited of
which HNL is a subsidiary company
has expressed itself against the taking
over of the management of M/s Puna-
lur Paper Mills Ltd.

(c) Under the provisions of Section
18A and I8AA of the Industries (De-
velopment & Regulation) Act, 1951,
Government have  authorised the
take-over of the management of some
industrial units throughout the coun-
trv. However, take-over of manage-
ment has not so far proved to be a
successful instrument for revival of
sick units. The present policy does
not, therefore favour such takeover.
No unit has been taken over under
the provisions of the Industries (De-
velopment & Regulation) Act, 1951
since 1982. The general current policy
of the Government which is crystalli-
zed over the years is neither fo take-
over non-viable sick industries not
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to nationalise them. The Government
is laying more emphasis on preventive
rather than curative measures. Also,
as a policy, the Government does not
favour nationalisation of sick/taken-
over units so that the scarce resources
of the country can be deployed for
setting up viable and efficient new
units.

Molasses Distillation as Automotive
Fuel

471. SHRI GOVINDRAO NI-
KAM: Will the PRIME MINISTER
be pleased to state:

(a) whether molasses distillation can
be used as automotive fuel;

(b) if so. the details thereof;

(c) whether the Government have
any proposal to take any policy deci-
sion to commercialise molasses disti-
lation:

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) and (b)
Yes. Sir. Distillate of molasses can be
used as automotive fuel either straight
or as a blend with gasoline or diesel.
Blend of about 10", of Ethanol with
gasoline can be used without major
madification to fuel systems of vehicle.

(c) to (¢c) The techno-cconomic fea-
sibility to use ethanol as automotive
fuel commercially in the country, iIs
vet to be established.

[T ranslation)
Demand and Supply of Fertilisers

472. SHRI SATYA NARAYAN
JATIYA: Willthe PRIME MINIS-
TER be pleased to state:

(a) the details of production, de-
mand. supply and import of each
of fertilizer in the country during
last three years, yearwise.
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(b) the total production of each
type of fertilizer in private and public
sector in the country and production
cost and sale-price in each sector; and

(c) the target fixed for production
of the fertilizers in the country during
1991-92 and the steps taken in this
regard?

SRAVANA 2, 1913 (SAKA)
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AND FERTILIZERS (DR. CHIN-
TA MOHAN): (a) Nutrient-wise de-
tails of production, assessed require-
ment, supply and imports of fertili-
zers during the last three years year-
wise is given in the statement No. 1
enclosed.

(b). The .total production of fertili-
zers in  private and public sector

THE MINISTER OF STATE IN during 1990-91 nutrientwise is as
THE MINISTRY OF CHEMICALS follows:
(In thousand Metric Tonne of nutrients) , N P
Public Sector 2,873 511
Private Sector 2,398 1,308

The cost of production of some of
the important types of fertilizers, per

metric tonne. in public and private
sector is as follows:

Name of the Item Public  Private
Sector Sector
(Rs.) Rs.)
Urea 3,157 3,321
Ammonium Sulphate . . . . 2,607 2,131
DAP . . . . . . . 5,261 5,719
SSp 2,260 1,853

NotE: Cost of production excludes capital related charges except in the case

of SSP.

The sale prices of various types of
fertilizers which arc the same in res-
pect of all sectors are given in State-
ment No. Il enclosed.

(c) The nutrient-wise targets fix-
ed for the country as a whole for
1991-92 are 73.50 lakh tonnes of Nit-
rogen and 26.50 lakh tonnes of Pho-
sphatic fertilizers subject to availabi-
lity of raw-materials,

$ 13 LSS/ND/9t

The individual unit-wise targets
have been laid down for the year
1991-92 and the production is being
monitored by obtaining periodical re-
ports from manufacturing units. The
manufacturing units are also assisted
in obtaining their raw materials, power
and coal etc. to enable them to en-
sure achievement of their production
targets.
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STATEMENT I
(Figures in Lakh Metric Tonnes)
A. Figures of Fertilizers Production
Year Nitrogen  Phosphate
4)) P

1988-89 . . . . 67.12 22.52
1989-90 . . . . 67.47 17.96
1990-91 - . . . 69-93 20-52

B. Assessed requiremznt

(N) (P) (X) Total

1988-89 . . . . 71.45 28.65 11.96 112.06
- 198990 . . .. 77.64 31.92 12.41  121.97
1990-91 . . . . 82.41 35.32 13.55 131.28
C. Figures of Fertilizers Consumption
N) (P) (K) Total
1988-89 . . . . 72.51 27.21 10.68 110.40
1989-90 . . . . 73.86 30.14 11.68 115.68
1990-91 . . . . 79.66 32.86 13.24 125.76
D. Figures of Fertilizers Imports
| (N) (P) (K) Total
1988-89 . . . . 2.19 4.07 9.82 16.08
1989-90 . . . . 5.23 13.11 12.80 31.14
1990-91 2 . . . 4.14 10.16 13.28 27.58
- STATEMENT I
Current retail prices of Fertilizers
Sl Name of Fertilizer (Price
No. Rs./MT)
1. Urea (46%N) . . . . . . . . 2350
2. Ammonium Sulphate (20"/0 N) . . . . . . 1650
3. Calcium Ammonium Nitrate (25°9,) . . . . . 1700
4. Calcium Ammonium Nitrate (26 %) . . . . . 1770
§. Muriate of Potash (609/K) . . . . . . . 1300
6. Sulphate of Potash (509, K) . . . . . 2100
7. Di-ammonium Phosphate (14-45-0) . . . . . 3500
8. NPK (17-17-17) . . . . . . . . 2600
9. NPK (15-15-15) . . . . . . . . 2100
10. NPK (19-19-19) . . . . 2950
11. Ammonium Phosphate Sulphatc (20—20-20) . . . 2600

12. Nitro-phosphate (20-20-0) . . _— . 2400
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Sl ~Name of Fertilizer (Price
No. Rs.[MT)
13. Ammonium Phosphate (16-20-0) 2300
14. Urea Ammonium Phosphate (24-24-0) 3050
15. Urea Ammonium Phosphate (28-28-0) 3600
16. NPK (14-28-14) . . 3050
17. NPK (14-35-14) 3400
18. NPK (10-26-26) 2950
19. NPK (12-32-16) . . . . . . 3250
20. Triple Super Phosphate (46 %, P) (Granular) . . . 2600
21. Triple Super Phosphate (Powder) . . 2400
22. Single Super Phosphate (Powder) (14 % P,O;) 820
23. Single Super Phosphate (Powder) (169, P,O;) 950
24. Single Super Phosphate (Granular) (16 %, P,O;) . . 1100
25. Ammonium Chloride (259, N) 1700
26. Anhydrous Ammonia . . 3770
27. Nitro-phosphate (23-23-0) . 2930
[English] (a) whether the Government pro-

Import of Fertilizers the Ptfbﬁgnggﬁbsuggargy;gnﬁomwr

474. SHRI SATYAGOPAL MIS- (b) if so, the details thereof;

RA: Will the PRIME MINISTER be
pleased to state:

(a) the total quantity of fertilizer
imported during the financial year
1990-91: and

(b) the total foreign exchange in-
volved therein?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (DR. CHINTA
MOHAN): (a) and (b) A total quan-
tity of 44.90 lakh tonnes of finished
fertilizers involving foreign exchange
of Rs. 1335.82 crores was imported
during the financial year 1990-91.

Moaitoring of Public Distribution
System

475. SHRI SRIBALLAV PANI-
GRAHI: Will the PRIME MINIS-
TER be pleased to state:

(c) whether the Government pro-
pose to associate the village Pancha-
yats in Public Distribution System;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUPP-
LIES AND PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AH-
MED): (a) and (b) No, Sir There is,
however, already an Advisory Coun-
cil on PDS comprising Food and
Civil Supplies Ministers of States/
Uts, representatives of Central Minis-
tries, MPS etc.

(¢) and (d) On the advise of the
Central . Government, most of the
State Governments and Union Terri-
tory Administrations have set up vigi-
lance/advisory Committees at various
levels including Fair Price  Shops
(FPS) 'village levels in which represen-
tatives of various local organizations
and elected representatives are gene-
rally associated.
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Secretaries Posts

476. SHRI SYED SHAHABUD-
DIN: Will the PRIME MINISTER
be pleased to state:

(a) the year of allotment of the
junior most officers of each All India
and Central Service who has been
promoted to the post of Secretarv to
the Government of India or equivalent
thereot;

(b) the number of relatively senior
officers in each service who has been
passed over for each selection/post-
ing, allotment year-wise;

(c) the total number of posts of
Secretary to the Union Government or

ALL INDIA SERVICE
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equivalent thereof under the Union
Government as on April 1, 1991; and

(d) the break-up by service to
which the incumbents as on April, 1,
1991 belong?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) The year of allotment of
the Junior most officers of each All
India and Central Service who has
been promoted to the post of Secre-
tary to the Govt of India equivalent
thereof is as follows:

1. Indian Administrative.Service . . 1960
2. Indian Police Service . . . 1958
CENTRAL SERVICES
1. Indian Revenue Service 1957
(Customs & Central Excise)
2. Indian Revenue Service 1955
(Income-tax)
3. Indian Defence Accounts Service 1956
4. Indian Postal Service ! 1956
5. Indian Railway Accounts Service . . . 1957
’6. Indian Railway Traffic Service 1957
7. IRSE . 1957
8. IRSME 1956
9. IRSEE 1957
10. Indian Economic Service (Lateral entry : Year
not relevant)
11. Indian Statistical Service There is no such
officer.
12. Indian Foreign Service . . . . 1960
13. Central Power Engineering Service . . . 1963
(Lateral entry)
14. Central Water Engineering Service . . . There is no such
officer. ‘

15. Indian Legal Service

1967 (lateral entry)
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(b) the number of relatively senior passed over for each selection/post-
officers in each service who has been ing is given as under:

S. No. All India/Central Allotment year-wise break-up
Service

1955 1956 1957 1958 1959 1960

1 2 3 4 5 6 1 8
1. IAS .. . . . Nl 11 20 26 23 34
2. IPS (Police) . . . . . 10 2 5
3. IRR(C&CE) . . . . Nil
4 IRSQAT) . . . . . Nil
5. IDAS . . . . . Nil
6. IPS (Postal) . . . . Nil
7. IRAS . . . . . Nil
8. IRTS . . . . . Nil
9.IRSE . . . . . Nil
10. IRSME . . . . . Nil
Il. IRSEE . . . . . Nil
12. IES . Nil

13. CPES . . . . . Nil

14. 1SS S Nil

15. IFS (Foreign) . . . . .. I 2 2 2 3
16. CWES . . . . . Nil

17. ILS (Lega) . . . . Nil

(c) the total number of posts of or cquivalent thereof under the Union
Secretary to the Union Government Government is 124 as on 1 April, 1991.
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(d) The break up by service to
which the incumbents as on 1 April
1991 belong is given as under:

S. Service Secre-
No. tary
level

1. IAS 78
2. 1A & AS 1
3. IRS(C & CE) 1
4. IRS (IT) 1
5. IDAS \
6. IPS (Police) 4
7. IPS (Postal) 1
8. IRAS 2
9. IRTS 2
10. IES/ISS 2
11. Indian Foreign Service 3
12 IRSE/IRSME/IRSEE etc. 4
13. CPES 1
14. ILS 4
15. Others* 19
T 124

Total

*This includes officers who do not
belong to any organised Central
Service.

D:hk’-ngethisishSunan,
Gujarat

477. SHRI KASHIRAM RANA:
will the PRIME MINISTER be plea-
sed to state:

(a) whether a scheme involving an
amount of Rs. 650 crores for provid-
ingdrhkingwawrloSaurashmam
in Gujarat submitted by the State
Government of Gujarat was &
by Union Government;
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_(b) if so, when and the amount
likely to be provided by the Union
Government for this scheme; and

(c) the stage at which the scheme
stands at present?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DE-
VELOPMENT (SHRI UTTAMBHAI
H. PATEL): (a) No, Sir.

(b) Does not arise.

(c) The State Government of Guj-
arat has approved the scheme in prin-
ciple and Gujarat State Construction
Corporation has been assigned to work
as nodal agency for inviting tenders.

Investigation into Assassination of
Former P.M. Shri Rajiv Gandhi

478. SHRI ARJUN CHARAN
SETHI: Will the PRIME MINIS-
TER be pleased to state:

(a) the terms of reference of the
Special Investigation Team going into
the assassination of former Prime
Minister Shri Rajiv Gandhi at Sriper-
umbudur; and

(b) the progress of the investigation
made till date and the reaction of
the Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL.
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) The case has been en-
trusted by Government to the Central
Burcau of Investigation. No terms
of reference for investigation are re-
quired in such cases because the in-
vestigation is conducted under the re-
levant provisions of Law i.e. Criminal
Procedure Code.

(b) The investigation is in progress
and divulging information at this
juncture may not be in the interest
of further investigation.
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Permission to Moultinational Compa-
nies for Manufacture and Distribution
of Soft Drinks

479. PROF. K. V. THOMAS:
Will the Minister of FOOD PROCE-
SSING INDUSTRIES be pleased to
state:

(a) the details of multinational
companies allowed to  manufacture
and distribute soft drinks in India;

Written Answers

(b) their annual turn-over:;

(c) the terms and conditions of
these companies to manufacture and
distribute soft drinks in India;

_(d) whether these terms and condi-
tions have been honoured by these
multinational companies; and

(e) if not, the action taken against
these companies?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD PRO-
CESSING INDUSTRIES (SHRI GI-
RIDHAR GOMANGO?): (a) There is
no accepted definition of multi-nation-
al company. However, for practical
purposes. a companv bhaving more
than 402 Non-Resident interest (Po-
pularly known as a FERA Company)
is trrated as a  Multinational Com-
pany. Presently no multinational

company is eneaged in the manufac- -

tur~ and distribution of soft drinks
in India.

(b} to () Do not arise.

Funds Provided by KVIC to Sericu)-
ture Producers

480. DR. ASIM BALA: Will the
PRIME MINISTER be pleased to
state:

(a) the steps taken to make Khadi
and Village Industries Commission
(KVIC) a more responsible and peo-
ple oriented organisation to meet its
commitments to the growing demand
of the millions of voor sericulture
producers:;
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(b) the funds in the form of work-
ing capital provided by the Khadi
and Village Industries Con'mission to
the institutions and Boards for pro-
curing their raw materials fiom exist-
ing cocoon and yarn markets which
could be classified under the public/
private sector/private sector lending
programme or both; and

Written Answers

(c) the details of such institutions/
Boards with their addresses, financial
position, business progress and com-
mitments to the producers particularly
in West Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) Seri-
culture is essentially an activity under
the purview of State Govt. However,
KVIC has a khadi silk programme
which covers 7% of the total silk
sector. The KVIC is making continu-
ous efforts at modernising and deve-
loping this industry. It has introduc-
ed improved cottage basins in reeling
of cocoons, conducting experiments for
spinning of yarn on Ambar charkha
and introducing semi-automatic loom.

(b) During 1989-90 the KVIC has
provided working capital funds of
Rs. 47.12 lakhs from its budget and
Rs. 731.05 lakhs from its bank firance
scheme at a concessional rate of in-
terest of 4% to the directly assisted
institutions and State KVI Boards.
There is no yarn market as such in
the silk khadi sector as the yarn pro-
duced by these institutions is meant
for self consumption to produce silk
khadi.

(c) There are about 450 directly
aided institutions under silk pro-
gramme of KVIC in the country.

[Translation)
Import of Colour TV Picture Tubes

481. SHRI RAJVEER SINGH:
will the PRIME MINISTER be
pleased to state:

(a) whether colour TV picture tubes
are being imported at present:
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- (b) if so, the details of imports
made during the yvear 1989-90 and
1990-91; and

(c) the names of the indigenous
companies which are manufacturing
!Rxdbe exporting colour TV Picture

?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA):. (a) and (b) The demand
for picture tubes is being met indi-
genously at present. However, in case
of any shortfall in indigenous produc-
tion due to unforseen circumstances,
Government may consider the possibi-
lity of permitting import of picture
tubes to bridge the gap between de-
mand and supply. Based on the data
available on productionfexport of
Colour TVs/Colour Picture Tubss,
the import of Colour Picture Tubes
is estimated as 3.2 lakhs and 4.2 lakhs
during 1989-90 and 1990-91 respec-
tively.

(c) The names of the indigenous
companies which arc manufacturing
& exporting colour TV picture tubes
are given below:—

1. M/s. JCT Electronics Ltd.

2. M/s. Uptron Colour Picture
Tubes Ltd.

3. M/s. Samtel Color Ltd.

Projects of Bikar peading for dea-

rance

482. SHR1 RAMASHRAY PRA-
SAD SINGH: Will the Minister of
PLLANNING AND PROGRAMME
IMPLEMENTATION be pleased to
state:

(a) the names of the pojects of
Bihar which are pending before the
mning Commission for its approval;

(b) the time by which these projects
are likely to be cleared?
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THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING
AND PROGRAMME IMPLEMEN-
TATION (SHRI H. R. BHARD-
WAJ): (a) No project of Bihar is
pending with the Planning Commis-
sion for investment approval.

(b) Does not arise.

[English]
Development of Chandigarh Villages

483. SHRI PAWAN KUMAR
BANSAL: Will the PRIME MINIS-
TER be pleased to state:

(a) whether any of the villages of
the Chandigarh Union Territory has
been selected for development Under
the rural development schemes; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DE-
VELOPMENT (SHRI UTTAM-
BHAI H. PATEL): (a) For the de-
velopment of all the villages in
Chandigarh, the centrally sponsored
Jawahar Rozgar Yojana and the
scheme of strengthening of revenue
administration and updating of land
records are being implemented in
Chandigrah.

(b) Under Jawahar Rozgar Yojana,
a sum of Rs. 28.14 lakh was released
to the administration of Chandigarh
for an envisaged employment genera-
tion of 1.08 lakh mandays in rural
areas during 1990-91. Against the
target, employment of 0.11 lakh man-
days has been generated. An alloca-
tion of Rs. 38.81 lakh has been made
for the year 1991-92.  Under the
scheme of strengthening of revenue
administration and updating of land
records, an assistance of Rs. 15.00
lakh was provided to administration
of Chandigarh during 1990-91 for
ing the revenue machinery

of the territory of Chandigarh.



73 Written Answers SRAVANA 2, 1913 (SAKA)

Export of Marati Cars during 1990-91

484. SHRI PRAKASH V. PATIL:
will the PRIME MINISTER be
pleased to state:

(a) the percentage of actual export
of Maruti cars as against the target
for 1990-91;

(b) the impact of short supply of
Maruti cars on export commitments;

(c) the percentage of shortfall in
export earnings as a consequence
thereof as against the estimated earn-
ings; and

(d) the main causes for shortfall in
export target and the steps taken by
the Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI P. K. THUNGON): (a) and
(b) Maruti Exported 4.908 vehicles

against its original target of 10.000
during 1990-91. All export commit-

ments were, however, met.

(¢) and (d) Against the target of
US $ 40 million during 1990-91
Maruti earned about US $ 41 million
(provisional and un-audited). This
includes earnings from deemed ex-
ports and other sources.

Expansion and Improvement of
Broadcasting Facilities

485. SHR1 CHANDRA JEET YA-
DAV: Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

(a) whether there is a time bound

programme for the expansion and
6 - 13 LSS/ND/91
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improvement of broadcasting facili-
ties;

(b) if so, the details thereof;

(c) whether any arrangements have
been made with some foreign coun-
tries for exchanging of pregrammes
and news facilities of mutual interest;
and ’

(d) if so, which are the countries
and the details of such arrangements?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI GIRUJA VYAS): (a) and
(b) Expansion and improvement of
broadcasting facilities of All India
Radio and Doordarshan is a continu-
ous process, and is done on the basis
of regular Five Year Plans;

(c) and (d) India has Cultural Ex-
change Programmes with 58 countries
and Radio and TV Protocols with
21 countries (listed in the Statement
1 and 1I), which provide for exchange
of programmes on the basis of mutual
interest.

The Cultural Exchange Programmes
and Protocols generally provide for
the following:

(i) Exchange of programmes
(i) Exchange of personnel

(iii) Observance of National Day
of each other’s country by
putting out special programmes
on such occasions; and

(iv) Provision of technical facilities
to visiting Radio and TV teams
from each other’s country.
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STATEMENT I
S. Name of the Country
Name of the countries with whom India No.

has Cultural Exchange Programmes

30. Kuwait
.)s\‘fo. Name of the Country 31. Mauritius

32. Mexico
1. Afghanistan 33. Mongolia
2. Algeria 34, Moroco
3. Angola
4. Australia 35. Maldives
5. Argentina 36. Norway
6. Baharain 37. Nigeria
7. Bangladesh 38. thhcrland§
8. Belgium 39. Pakistan
9. Bulgaria 40. Pnillippines
:(l) g:::us 41. Poland
12. Czechoslovakia 42. Portugal
13. China 43. Qatar
14. Egypt 44. Romania
15. Ethiopia 4>. Syria
16. Finland 46. Spain
17. France 47. Somalia
18. Germany 48. Sudan
19. Ghana
20. Greece 49. Sychelles
21. Hungary 50. Tumsia
22. Indonesia 51. Turkey
23. Iran 52. UAE.
24. Iraq 53. US.S.R.
25. Taly 54. Uganda
26. Jordan 55. Yemen
27. Kenya 56. Yugoslavia
28. Korea (DPR) §7. Zimbabwe
29. Korea (ROK) 58. Peru
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STATEMENT 11
S.No. N th t
List of countries with whom we hc.ve ame of the country
Radio and TV Protocol
20. Yemen
S. Name of the country 21. Yugoslavia
No.
] Time given to Political Parties in
1. Afghanistan News Coverage
2. Bulgaria 486. PROF. RAM KAPSE: Wil
3. China the Minister of INFORMATION
4. Cyprus AND BROADCASTING be pleased
5. Czechoslovakia to state:
6. Germany (a) the time given to political
7. Hungary parties, party-wise in news coverage
8 1 of Hindi and English Bulletins on
- iran National Network during the last six
9. Iraq months; and
10. Italy (b) the time given to political
11. Korea (DPR) parties, party-wise in news coverage
12. Oman in Marathi on Bombay Dcordarshan?
13. Poland
14 Serenall THE DEPUTY MINISTER IN
- Seycnelles THE MINISTER OF INFORMA-
15. Syria TION AND DBROADCASTING
]6. Tanzanla (KUMARI GlRIJA VY.AS): ‘a) The
information is given in the attached
17. Turkey Statement L.
18. U.S.S.R.
19. Vietnam (b) The information is given in thc

attached Statement II.

STATEMENT I

Details of time given to political parties partywise in the news coverage of Hindi and
English Bulletins on the National Network during January to June 1991

Name of the Parties January February March April May  June
sip . . . .18 Min. 66 Min. 58 Min. 61 Min. 28 Min. 15 Min
CONG. (I) . . .26 ,, 41 ,, 44 . 46 ,, 24 ,, 41
JANATA DAL . .05 ., 23, 17, 3 , 20 ., 21,
BJP . . . . 08 , Is , 21, 3, 18, 31,
CPI(M) . . .02, 14, 11, 25, 08 ., 16 .
CcPl . N RN 0 .. 07, 22, 04 ., 08,

NATIONALFRONT . 06 ,, 05 , 14 , 21 ., .. 12,
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Name of the Parties January February March April May June
DMK . . . . 03 Min. 04 Min. 07 Min. .. 03 Min
AIADMK o 02 04 .. 03 .. .07
LOK DAL 02 . 40

seconds
TELUGU DESHAM 02 .. 50 .03,

seconds

STATEMENT 11

Details of time given to Political Parties, partywise in the news coverage in
Marathi Telecast by Doordarshan Kendra, Bombay during April-June, 1991

Name of the Parties

CONGRESS (1) .
BIP . .
SHIV SENA
JANATA DAL .
CP1

CPM .

SJp .
OTHERS .

(Months)

April, 91  May, 91 June, 91
. 118 Min. 61 Min. 143Min.

94 ,. 47 .. 54

14 ., .. ..

72 .. 35 17 .

33 .. .. 04 .
.o .. 16 ..
130 .. 93 . 29

56 ,, 06 ,. 21

Seniority of Deputationists Working
im Public Sector Undertakings
487. SHRI KRISHAN DUTT
SULTANPURI: Will the PRIME
MINISTER be pleased to refer to the
reply given to Unstarred Question
No. 279 on February 23, 1991 and

state:

(a) whether BHEL has not pro-
tected seniority and pay of its officials
on deputation under the ITEC pro-
gramme;

(b) the number of persons regis-
tered with the panel of experts of
Department of Personnel in  whose
cases BHEL has not ffollowcd the
prescribed procedure for protecting
the scniorityprof its officials who have
gone abroad;

(c) the reasons for not following
the prescribed guidelines of Depart-
ment of Personnel by BHEL in each
case separately;

(d) the number of cases in BHEL
in which some officials joined foreign
assignment of their own and got the
benefits of seniority protection on
their return from abroad; and

(e) the reasons thereof and the re-
medial steps taken/proposed to be
taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI P. K. THUNGON): (a) to (c)
As per the policy in BHEL, emplo-
yees seconded for foreign assignments
on the basis of their selection/nomi-
nation made through the Department
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nnel & Administrative Re-
?ofmi?%‘t’her Ministries of the Govern-
ment of India, are allowed to retain
lien in BHEL, which bestows on them
the privilege to come back to BHEL
on the same position with regard to
their status, grade and rate of pay
which they may be holding at the time
of their release.

The benefit of the reriod of foreign
assignment for promotion is not ipso
facto available and is allowed only
if experience in the foreign assign-
ment is assessed to be directly rele-
vant for the company’s purposes.

(d) There is no such case.

(e) Does not arise.

[Translation]

Check on Foreign News and Broad-

casting
488. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister

of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Government have
formulated any scheme to check the
unfavourable news and broadcasts
received in our country from abroad
through a powerful domestic satellite;

(b) if so, the outlines of the sche-
mes; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-

TION AND BROADCASTING
(KUMARI GIRIJA VYAS): (a) No,
Sir.

(b) Does not arise.

(c) Fast changing technology has
virtually broken down the national
barriers rendering any attempt to con-
tain the international flow of informa-
tion largely irrelevant. However. the
foreign broadcasts are monitored to

SRAVANA 2, 1913 (SAKA)

82

the extent possible within the existing
constraint of financial resourccs and
programmes are put out to counter
adverse propaganda, if any, contained
in such broadcasts.
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[English]

New Industries in Public Sector in
Kerala

489. SHRI K. MURALEED-
HARAN: Will the PRIME MINI-
STER be pleased to state:

(a) Whether there is any proposal
to set up new industries in public sec-
tor in Kerala during the current finan-
cial year; and

(b) if so, the details with locations
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
\SHRI P. K. THUNGON): (a) There
is no proposal at present tQ set up any
new Central Public Sector Enterprise
in the State of Kerala during the
current financial year.

(b) Does not arise.

Expansion of AIR, Nagercoil

490. SHRI N. DENNIS: Wil
the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether any steps have been
taken to increase the coverage of
AIR Nagercoil in Kanyakumari dis-
trict; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI GIRIJA VYAS): (a)
and (b) No, Sir. However, with the
commissioning of a 200 KW MW
transmitter under establishment at
Tuticorin, the service in a large part
of Kanyakumari district is expected
to further improve,
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Quantity of Suger etc. Supplied to
Gujarat
491. SHRI HARIN PATHAK:
Will the PRIME MINISTER be
pleased to state:
(a) whether the Gujarat State is
being supplied foodgrains. edible oils

and sugar according to their require-
ments;

(b) whether the quantity of these
items are being supplied on the basis
of population census figure of 1986
instead of 1991;

(c) whether there is any proposal
to increase their quota as required by
the State Government on the basis of
census figures of 1991; and

(d) if so, the measures taken by the
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUP-
PLIES AND PUBLIC DISTRIBU-
TION  (SHRI KAMALUDDIN
AHMED): (a) to (d) The alloca-
tions of the rice, wheat and imported
edible oils from Central Pool to
States/UT’s including Gujarat for
distribution through PDS are made on
a month to month basis taking into
account factors like the stock position
in the Central Pool, market availabi-
lity of these commodities past off-
take and inter-se requirements of the
States /UTs.

Allocation of levy sugar to States/
UTs is made on a uniform norm of
425 grams per capita monthly avail-
ability for the projected population as
on 1-10-1986.

- Allocation from Central Pool is only
supplemental in nature, and is uot
intended to meet the total require-
ments of the States/UTs.

JULY 24, 1991

Written Answers 84

Setting up of Public Corporations

492. SHRI CHITTA BASU:
Will the Minister of INFORMATION
AND BROADCASTING be picased
to state:

(a) whether the Government pro-
pose to set up public Corporations in
addition to Prasar Bharati; and

(b) if so, the justification thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI GIRIJA VYAS): (a) and
(b) The Government are committed
to offer to public Corporations, which
conform to parameters to be laid down
by law, broadcasting and telecasting
rights and to allow them to compete
with Prasar Bharati. This is consider-
ed imperative because of the growing
information needs of the country and
in the backdrop of the technological
advancements which have made irre-
levant the existing monopoly over the
electronic media.

[Translation)]
Setting up of pollution free industries
in Agra

493. SHRI BHAGWAN SHAN-
KAR RAWAT: Will the PRIME
MINISTER be pleased to state:

(a) whether there is any proposal
under the Government’s consideration
to set up pollution free industries in
Agra for industrial development and
t(:‘d check the rising unemployment;
a

_ (b) if so, by what time the proposal
is likely to be implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) and
(b) With a view to promoting the
economic development of ecologically
sensitive regions like Agra-Mathura
region, Government encourages sett-
ing up of non-polluting industrics,
such as Electronic Industry. Several
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romotional measures have been intia-

ted by the State Government for sett-
ing up of such industries in Agra,
which include provision of training
facilities in entreprencurship, reserva-
tion of plots in industrial area at
Sikandara for Electronic Industry,
exemption from power cuts, etc.
Apart from schemes registered under
the delicensed/exempted  category,
three letters of intent have been grant-
ed since 1986 for setting up new under-
takings at Agra for manufacture of
PCA Tubes for Burners (for sodium
vapour lamps), Digital Multiplexing
Equipment, etc. These are unde:
various stages of implementation.

[English]
Allocation of Funds to Orissa

494. SHRI BRAJA KISHORE
TRIPATHY: Will the Minister of
PLANNING AND PROGRAMME
IMPLEMENTATION be pleased t:
state:

(a) whether while
annval p'an of Orissa for the year
1991-92. the Planning Commission
had also approved a special alloca-
tion of Rs. 150 crores for the State to
be provided during the current finan-
cial year;

finalising the

(h) vyhczher this amount has since
becn given to Orissa, if so. the details
thereof; and

(c) if not, the reasons therefor?
THE MINISTER OF STATE OF

THE MINISTRY OF PLANNING
AND PROGRAMME IMPLEMEN-

TATION (SHRI H. R. BHARD-
WAJ): (a) Yes. Sir.
(b) No, Sir.

(c) Soecial provision made as plan
loan, vide suggestion of the Ninth Fin-
ance Commission was subject to ap-
proval of the Finance Ministry. This
has not materialised due to the
resource constuaint of the Centre.
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Bonus Bonanza to Personal Staff of
Ministers

495. SHRI SANAT KUMAR
MANDAL: Will the PRIME MlI-
NISTER be pleased to state:

(a) whether it is a fact that most
Ministers in the former caretaker Go-
vernment gave a bonus bonanza to
their personal staff prior to leaving
office as a token of gratitude for their
four month help, as reported in the
Calcutta ‘Business Standard’ dated
April 22, 1991;

(b) if so, the total amount thus
given as parting gift, Minister-wise
and the particulars of these benefi-
ciaries; and

(c) whether the Ministry of Finance
was consulted before the payment of
such bonus; if so, their reaction there-
to and if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL.
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) to (c¢) There is no
scheme for payment of Bonus Bonanza
to Central Govt. servants by the
Ministers of any Ministry/Depart-
ment. However. for work of occa-
sional and intermittant nature Govt.
servants can be paid honorarium sub-
ject to certain conditions prescribed
by the Govt. Ministries/Departments
have been delegated powers vide
Orders dated 23-12-1985. They are
not required to obtain the approval
of Ministry of Finance if. the amount
of honorarium to be sanctioned falls
within the delegated powers. Infor-
mation regarding the amount of hono-
rarium paid to various categories of
staff in the Office of the Ministers in
the previous Govt. will be collected
and laid on the table of the House.
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496. SHRI BHOGENDRA JHA:
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether there is any proposal
under consideration of the Govern-
ment to increase the capacity of the
broadcasting transmitter at Darbhanga;

(b) if so, the details thereof. and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN

THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(IEI(UhSd'ARI GIRIJA VYAS): (a)
0, Sir.

(b) Does not arise.

{c) The transmitting facilities a1
Darbhanga are not due for augmen-
tation.

[English]
Production and demand of iodised salt

497. SHRI BHAGEY GOBAR-
DHAN: Will the PRIME MINIS-
TER be pleased to state:

(a) the production and current de-
mand of common and iodised salt
separately in the country;

(b) the number of salt production
units upto December 1990 permitted
by the Salt Commissioner to com-
mence commercial production of iodi-
sed salt and the corresponding instal-
led capacity of salt production per
annum; and

(c) the measures taken to ensure
that the process of iodisation of com-
mon edible salt conforms to specified
standards in view of the repoited
adhocism in iodisation process?
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THE MINISTER OF STATE IN
THE  MINISTRY OF INDUSTRY
(PRQF. P. J. KURIEN): (a) The
production of common salt is 110
lakh tonnes per annum as against the
demand of 100 lakh tonnes, while
both production and demand of iodi-
sed salt is 26 lakh tonnes per annum.

(b) Upto December, 1990, 439 units
with an installed capacity of 56.88
lakh tonnes per annum have been
permitted to commence commercial
production of iodised salt.

(¢) Primarily it is the responsibility
of manufacturers to adhere to the
standards of iodised salt as prescrib-
ed under Prevention of Food Adul-
teration Act. The Salt Department is
also taking following measures to en-
sure proper jodisation of edible
salt: —

(a) guidance and
lity control;

training in qua-

(b) checking at random, consign-
ments of iodised salt at manu-
facturing end in the quality
control laboratories;

(c) deductions in claims of subsidy
in respect of sub-standard io-
dised salt besides suspension
of pcrxmssnon to manufactuse
iodised salt in case of regular
defaulters: and (d) surprise
checks at regular intervals.

Setting up of granite industry

498. SHRI BHAGEY GOBAR-
DHAN: Will the PRIME MINU
STER be pleased to state:

(a) the number of letters of intent
granted for setting up granite indu-
stry upto the end of 1990;

(b) the number of units in produc-
tion at present, state-wise:

(c) whether export of granite is
being done mostly in cut blocks; and

(d) if so, the reason why fully fini-
shed granite products are not g
manufactured for export promotion?
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‘THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) Granite
is a non-scheduled industry and
does not require any industrial licence.
As such, letters of intent are not issu-
ed. To promote export of cut and
polished granite, entrepreneurs are
being granted letters of permission
under the 100% Export Oriented Unit
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being registered by Directorate Gene-
ral of Technical Development. There
are 283 units who hold valid letters
of permission under the 1009 E.O.U.
Scheme and about 45 units which
have been registered with DGTD, up-
to the end of 1990.

Written Answers

(b) There are forty-one (41) units

Scheme. In other cases the units are in production as per details below: —
Sl States No. of No. of
No. 100% DGTD
EUOs Regd.
’ Units
1. Andhra Pradesh . 7 2
2. Orissa 1
3. Goa 1 ..
4. Karnataka . 5 2
5. Tamil Nadu 13 -
6. Pondicherry 2 .
7. Rajasthan 5
8. Gujarat 1
9. Maharashtra 2
TOTAL . 29 12

(c) and (d) About 70—78¢. of the
exports is in the shape of rough
blocks: the remaining being of cut
and polished granites. As several
units for processing granites are at
various stages of implementation, ex-
port of processed granite would pick
up once the units become operational.

Issue of industrial licences

499. SHRI SANAT KUMAR
MANDAL: Will the PRIME M-
NISTER be pleased to state:

(a) the particulars of the licences
issued by the previous Government
stating the names of the parties con-
cerned, location of the industry. name
of product and capacity:

7- -13 LSS/ND/I

(b) the progress, if any, made in
the implementation of these licences;
and

(c) whether the Government pro-
pose to review all these cases to en-
sure that there was no irregularity in
the issue of these licences?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) A
total number of 253 industrial licences
were granted during Nov. 1990 to
June, 1991. Particulars such as name
of Undertaking. location, item(s) of
manufacture and capacity in respect
of all industrial licences issued ero
published regularly by the Indian In-
vestment Centre in their ‘Monthly
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Newsletter’. Copies of this publica-
tion are being sent to the Parliament
Library regularly.

(b) An industrial licence is issued
with an initial validity period of two
years within which the entrepreneur
is expected to commence commercial
production. Since the above said
licences have recently been issued, it
is too early to state their actual imple-
mentation position. These would be
at various stages of implementation.

(c) At present, there is no such ge-
neral proposal. However, it is open to
Government to review decisions on
merits.

Pablic Grienvances Redressal Machi-
nery for Civil Bodies in Delhf

500. SHRI SANAT KUMAR
MANDAL: Will the PRIME MI-
NISTER be pleased to state:

{a) whether the Government are
aware that the existing Public Grie-
vances Redressal machinery at the
level of Municipal Corporation of
Delhi, Delhi Electricity Supply Unde:-
taking and the Water Supply and
Sewage Disposal Undertaking is most
inefficient and ineffective;

(b) whether thousands of the aggri-
eved residents in the caoital have to
deal with these authorities daily/par-
ticalarly highlighting the havoc played
by the computer, over-billing etc.;

(c) whether letters written to the
higher authorities in DESU and
Water Sunply Undertaking are not
even acknowledged;

(d) whether the genuine grievances
of the public remain unattended due
to the total apathy and callousness of
the officers in these Civic bodies; and

{¢) whether the Government p:o-
pose to bring these bodies under the
central control or designate some au-
thority to deal with the redressal of
these complaints?
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THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) to (¢) The machinery
for attending to public grievances has
been operative at different levels ot
the Municipal Corporation of Delhi
(MCD», the Delhi Electric Supply
Undertaking (DESU) and the Water
Supply and Sewage Disposal Under-
taking. The grievances relate to
a wide variety of services rendered by
these organisations. Some of the
grievances are such as can be and
are attended to immediately. Some
others require, in the nature of things,
time for investigation, approval for
financial sanctions and eventual im-
plementation. Apart from their di-
versity, the number of grievances too
being attended to by these organisa-
tions is also very large, running into
thousands every year. While a sub
stantial number get attended to im-
mediately, many in the nature of
things remain unattended to and take
time to be disposed of.

Tn order to expedite disposal of
grievances and give greater satisfac-
tion to the public, a large number of
steps like simplification of procedure.
computerisation, introduction of mo-
dern office equipments have been
taken. Desnite all these efforts, room
for some dissatisfaction undoubtedly
remains. The organisations are fullv
alive to the sitvation and try to take
steps for meeting this.

There are no pronosals at present
to bring these orpanisations vnder the
centra! control for purposes of re-
dressing public grievances.

Setting wp of a Station in Antarctica
by Pakistan

501. SHRT SANAT KUMAR
MANDAL: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Government are
aware that Pakistan is also setting up
jts Station in the Antarctica:
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(b) whether it will in any way ham-
per Indian team’s research operatiuns
there; and ‘

(c) the conditions laid down by the
Antarctica Treaty Nations for setting
up of such stations there particularly
the avoidance of any adverse impact
of human activities on Antarctica?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) Yes, Sir. The first Pakis-
tani scientific expedition to Antarctica
was launched in December 1990.
Reportedly, there are plans for a fol-
low up expedition.

(b) No. Sir.

(c) Activities by any Governmen-
tal or non-Governmental agency un-
dertaken in the Antarctic Treaty area
pursuant to scientific rescarch are re-
quired to be planned and conducted
in such a manner so as not to adver-
sely affect the Antarctic environment
and its dependent and associated eco-
systems.

Revision of Service Rules

502. SHRI MADAN LAL KHU-
RANA: Will the PRIME MINISTER
be pleased to state:

(a) whether there is any proposal
to revise and update the existing ser-
vice rules and orders/instructions by
the Government to bring these in tune
with the present environment; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) and (b) Revision and
updating of the rules and orders/ins-
tructions relating to the conditions of
service of the Central Government
employees are done on an on-going

, whenever the Government finds
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the need for the same or proposals
are received in this regard. Such
changes cannot be brought about as
a one-time measure only.

Employment in IFFCO

503. SHRI SANTOSH KUMAR
GANGWAR: Will the PRIME MI-
NISTER be pleased to state:

(a) the number of labourers/em-
ployees estimated to be employed in
IFFCO fertilizer Factory Aonla, Bar-
cilly, Uttar Pradesh at the time of its
commissioning;

(b) the actual number of labourers/
employces presently working therein;
and the number of local people out
of them;

(c) whether employment facility has
been provided to aii those families
whose land was acquired for the fac-
tory; and

{d) if not, the time by which they
are proposed to be covered?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (DR. CHINTA
MOHAN): (a) There were 689 em-
ployces at the time of commission-
ing of IFFCO fertilizer plant at Aonia.

(b) There are 986 employees at pre-
sent out of which 308 are from Bar-
eilly, District where the plant is loc-
ated.

() and (d) IFFCO has given direct
employment to all those land loser
who sold excess of 60°. of their land
for the Aonla Project. It may be
possible to provide employment to
other land losers subject to availabi-
lity of vacancies and acquiring of ne-
cessary skills by them. The potential
of employment for unskilled jobs is
very limited.
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Heavy Water Plaat im IFFCO

504. SHR1 SANTOSH KUMAR
GANGWAR: Will the PRIME Mil-
NISTER be pleased to state:

(a) whether any scheme is under
consideration to set up heavy water
plant in IFFCO Ferlitizer Plan,
(Aonla) Bareilly;

(b) if so, the details thereof; and

(c) the time by which the said plant
is likely to be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL.
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET
ALVA): (a) to (c) Aonla is one of
the sites recommended by the Site
Selection Committee for setting up of
a Heavy Water Plant. However. Go-
vernment is yet to take a decision in
the matter.

Re-introduction of central subsidy
wcheme for industrialisation in back-

ward areas
505. SHRI BASUDEB ACHA-
RIA:
PROF. RAM GANESH
KAPSE:
will the PRIME MINISTER be

pleased to state:

(a) whether the Government pro-
pose to re-introduce the Central Sub-
sidy Scheme for industrialisation in
backward area; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) and (b)
The Central Investment Subsidy Sc-
heme 1971, was discontinued on
30.9-1988. Government in March,
1990 announced that a new lgwest-
ment Subsidy Scheme would be intro-
duced for small Scale units set up m
rural and ba areas. However,
the Scheme has so far not
been introduced.
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Per Capita Income of Mabharashtra

506. SHR1 DHARMANNA MON-
DAYYA SADUL: Will the Minister
of PLANNING AND PROGRAM-
ME IMPLEMENTATION be pleas-
ed to state:

(a) the per capita income of Maha-
rashira during 1988-89, 1989-90 and
1990-91;

(b) whether per capita income va-
ries from State to State:

(c) if so, the reasons therefor; and

(d) the steps taken or proposed to
be taken to raise the per capita in-
come of Maharashtra?

THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING
AND PROGRAMME IMPLEMEN-
TATION (SHRI H. R. BHARDWAJ):
(a) The per capita income of Maha-
rashtra (i.e., per capita Net State Do-
mestic Product) during 1988-89 and
1989-90 was Rs. 5363 and Rs. 6184
respectively.  Estimate of per capita
income for 1990-91 is not available.

(b) Yes, Sir.

(c) The per capita income varies
from State to State due to a variety
of reasons, some among them being
the differences in the levels of infra-
structural development, development
of entrepreneurship, trade. commerce
and industry.

(d) The State of Maharashtra has
been implementing the development
plans for increasing the per capita in-
come of the State. The plans include
investment/outlays for the develop-
ment of infrastructure, industry, agri-
culture, irrigation, rural development,
education and health, etc. and also
for implementation of direct employ-
ment generating programmes.
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[Travsiation)
Production/consumption of chemical
fertilizers

507. SHRI BHOGENDRA JHA:

DR. LAXMINARAYAN
PANDEYA:

Will the PRIME MINISTER be
pleased to state:

(a) the State-wise production and
consumption of various types of che-
mical fertilizers during each of the
last three years in the country and
the steps proposed to be taken to

meet the increasing fertilizer require-

ments of the country during the Eigh-
th Five Year Plan; and

(b) the steps being taken to pro-
vide fertilizers to marginal and small
farmers at low prices?

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS
AND FERTILIZERS (DR. CHINTA

SRAVANA 2, 1913(S4KA)
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mical fertilizers during each of the
last three years in the counUy is given
in Statement I enclosed.

The State-wise consumption of va-
rious types of chemical fertilizers dur-
ing each of the last three years in the
country is given in Statements II, III
and IV enclosed.

To meet the increasing fertilizer re-
quirements of the country during the
8th Five Year Plan, the steps propo-
sed include completion of fertilizer
projects initiated during the 7th Five
Year Plan, revamping/modernisation
of existing fertilizer plants, and setting
up of new fertilizer plants. The gap
between the anticipated normal de-
mand of fertilizers and the expected
production will be bridged by imports.

(b) The fertilizers are made avail-
able to all the farmers including the
small and marginal farmers at con-
cessional consumer prices applicable

MOHAN): (a) State-wise figures of at the uniform rate throughout the
production of various types of che- country.
STATEMENT 1
Statewise Figure of Production of Fertilizers
(000 MT)
Name of the State 1988-89 1989-90 1990-91
N P N P N P
SOUTH ZONE
Andhra Pradesh 194.3 189.1 185.1 188.6 182.6 229.7
Kerala 276.9 135.4 198.1 109.1 237.6 120.3
Karnataka 152.2 60.9 104.2 30.6 134.7 42.5
Tamil Nadu 572.0 318.6 517.9 268.7 514.3 291.7
Total (S Z) 1195.4 704.0 1005.3 597.0 1069.4 684.2
WEST ZONE
Goa . . 205.4 118.1 1943 .3 208.9 75.2
Madhya Pradesh 284.2 52.9 379.8 65.0 396.0 72.4
Mabharashtra . 993.2 169.7 838.7 188.3 909.1 186.3
Gujarat . 1701.2 559.1 1664.1 421.7 1690.0 477.2
Rajasthan 142.0 68.8 164.8 44.0 169.8 45.4
TotaL (W 2) 3326.0 968.6 3241.7 790.3 3373.8 856.5
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Name of ‘he S‘a‘t s

EAST Z0NE 2 21.0 150.1 30.3 168.4 4.4
Bihar 207.5 2. o 4
Orissa . 195.0 294.1 165.5 1208 179.7 16l.
Wcsthr;gul . . 57.3 93.7 30.4 67.8 $6.6 9;):
Assam . . . 147.3 1.0 1850 1.1 120.9 .

Toras (EZ) . 607.1 409.8 $31.0 220.0 S25.6 306.7
NORTH ZONE

Haryana . - 206.1 21.0 2197 140 27.4 192

Punjadb . . . 388 4 42 4 4279 712 3938 80 1

Uttar Pradesh . 989.4 1058 1321.7 103.3 1413.1 105.2
TotaL(NZ) . 1583.9 169.2 1969.3 188.5 2024.3 204.5

s i et e et b ottt e i < v e 1 o i el ol i

TotaL (ALL INDIA) . 6712.4 2251.6 6747.3 1785.8 6993.1 205!.9'

STATEMENT Ul

State-wise figures of consumption of Fertilizers

YEAR :1988-89

(Tonnes)
.}Svl. State Name Nitrogen Phosphate  Potash Total
0.
1. Andhra Pradesh . . . 903608 345686 106033 1355327
2. Karnataka . . . . 438035 230200 131617 799852
3. Kerala . . . . 80238 50884 82805 213927
4. Tamil Nadu . . . 416349 149251 202987 768587
S. Andaman and Nicobar . 170 137 119 426
6. Pondicherry . . . 10033 3259 . 4896 18188
7. Gujarat . . . . 434738 164456 44273 643467
8. Madhya Prades . . 386659 258401 39071 684131
9. Maharashtra . . . 533070 234002 124029 891101

10. Rajasthan . . . . 211931 89748 3696 305375
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st State Nome Nitrogen Phosphote  Potash  Total
No.
11. Dadra Nagar Haveli . . 346 241 Pk 610
12. Goa, Daman éDiu . . 2624 1768 1661 6053
13. Haryana . . . . 303610 119618 5944 509172
14. Himachal Prades! . . 22219 4672 3407 30298
15. Jammu & Kashmir . . 38412 11859 3245 53516
16. Punjab . . . . 795541 301829 19542 1116912
17. Uttar Pradesh . . . 1600504 434157 101208 2135869
18. Chandigarh . . . 1339 211 22 1512
19. Delhi . . . . 7013 1918 200
20. Assam . ) . . 13697 6206 5577 2548
21. Manipur . ) . . 5179 1928 197 7304
22. Meghalaya . ) ) 1603 1233 226 3062
23. Nagaland . . . . 173 120 6 299
24. Sikkim . . . . 1072 663 64 1799
25. Tripura . . . . 4789 2775 1355 8919
26. Arunachal Pradesh . . 201 110 47 358
27. Mizoram . . . . 130 138 54
28. Tea Board (N.E.) . . 21315 5636 17376 44327
29. Bihar . . . . 456557 111713 39759 603029
30. Orissa . . . . 114190 28910 18590 161690
31. West Bengal . . . 365667 158957 110324 634948

ALL INDIA . . . . 7251012 2720686 1068353 11040051

STATEMENT Il
State-wise figures of consumption of fertilizers
YEAR : 1989-90
(Tonnes)

.33. State Name Nitrogen  Phosphate Potash Total
0.
1. Andhra Pradesh . . . 1018792 401681 111949 1532422
2. Karnataka . . . . 391935 248999 138170 77910

3. Kerala . . . . 78638 47252 86564 212454
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-;L % State Name Nitrogen Phosphate - Potash  Total
0.
4. Tamil Nadu . 400088 158630 223407 782125
5. Andaman and Nicobar Com - 98 55 330
6. Pondicherry ' 8682 3242 5025 16949
7. Gujarat 434395 213864 47118 695377
8. Madhya Pradesh 372588 263728 38372 674688
9. Maharashtra 681000 326000 175000 1182000
10. Rajasthan ) 194353 86387 4851 285591
11. . Dadra & Nagar Haveli 387 297 90 774
12. Goa Daman and Diu . 2502 1789 1426 5717
13. Haryana . . 402595 129067 3822 535484
14. "Himachal Pradesh 23620 5272 3819 32711
15. Jammu & Kashmir 32609 11757 3146 47512
16. Punjab 817558 314777 12538 1144873
17. Uttar Pradesh 1547683 455416 88613 2091712
18. Chandigarh 1306 - 297 .22 1625
19. Delhi 6972 1981 127 9080
20. Assam 12802 6511 4315 23628
21. Manipur 5594 16l 149 6904
22. ‘Meghalaya 1573 1089 196 2858
»3. Nagaland 299 328 - 65 692
24. Sikkim 986 484 196 1666
25. Tripura . . 5857 1868 1376 . 9101
26. Arunachal Pradesh 230 110 50 390
27. Mizoram . 201 218 82 501
28. Tea Board (N.E.) 16069 5628 38274 51971
29. Bihar ' 411959 106655 45481 564095
30. Orissa . 132867 43894 27974 204735
31. West Bengal 381625 175756 113714 671095
ALL Ivoia 7385942 3014236 1167986 11568164
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State-wise figures of consumption of fertilizers
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YEAR : 1990-91
(Estimated) (Tonnes)

i] . State Name Nitrogen Phosphate  Potash Total
0.

1. Andhra Pradesh 1085801 417017 132378 1635196
2. Karnataka . 407527 251355 152446 811328
3. Kerala 99396 59220 96302 254918
4. Tamil Nadu 445537 178782 255034 879353
5. Andman & Nicobar 177 98 55 330
6. Pondicherry 10974 4097 5978 21049
7. Gujarat 412263 213039 63516 688818
8. Madhya Pradcsh 460600 288093 43637 792330
9. Maharashtra 726000 360000 200000 1294000
10. Rajasthan . . 254398 128929 6928 390246
11. Dadra & Nagar Haveli. 559 379 133 1071
12. Goa, Daman & Diu 3735 2654 2121 8510
13. Haryana 448479 150516 5622 596617
14. Himachal Pradesh 25320 5780 4098 35198
15. Jammu & Kashmir 29620 9606 3839 43065
16. Punjab 863822 345212 15047 1224081
17. Uttar Pradesh 1682298 492226 99867 2274391
18. Chandigarh 1306 297 22 1625
19. Delhi . 8024 2345 205 10574
20. Assam 19365 8186 7646 35197
21. Manipur 6353 2865 488 9706
22. Mecghalaya 1579 1037 164 2816
23. Nagaland 496 469 148 1113
24. Sikkim 1081 588 189 1858
25. Tripura 6197 2783 2749 11729
26. Arunachal Pradcv.h 246 149 47 442
27. Mizoram 299 414 112 825
28. Tea Board (N. E) 20732 5882 26771 53305
29. Bihar 444241 120833 47729 612803
30. Orissa 133578 a°1n 24468 280215
31. West Bengal 373818 191000 119109 634002

" ALL INDIA 7965816 3286143 1324832 12576791

813 1LSS/ND/91
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Film on Baba Saheb Ambedkar

508. SHRI RAM VILAS, PAS.
WAN: Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

(a) whether the Government pro-
pose to produce a film on the life ol
Bharat Ratna Baba Saheb Ambedkar
by engaging an internationally renow-
ned producer; and

(b) if so. the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
{KUMARI GIRIJA VYAS): (a) and
(b) It is proposed to produce a fea-
ture film on Bharat Ratna Baba
Saheb Ambedkar in collaboration
with the Government of Maharashtra
and the National Film Development
Corporation.

[English)

Increase in Upper Age limit for Entry
into Government Service

509. SHRI MADAN LAL KHU-
RANA:

SHRI PAWAN
BANSAL.:

Will the PRIME MINISTER be
plecased to state:

KUMAR

(a) whether the Union Government
propose to increase the upper age
limit for entry into Government ser-
vice,

(b) if so. the details thereof;

(c) whether the extent of opportu-
nity to enter into the Central Govern-
ment service has diminished over the
- years; and

) if sol. the steps taken to provide
more employment opportunities to
voungsters registered with the employ-
ment exchanges?

JULY 24, 1991
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THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS (SHRIMATI MARGARET

-ALVA): (a) No, Sir.

(b) Does not arise.

(¢) and (d) The available data do
not suggest any decline in employment
opportunities under the Central Gov-
ernment. Government efforts to gene-
rate more employment opportunities
under the various development pro-
grammes will continue.

[Translation]

Distribution of paper by Hindustan
Paper Corporation Ltd.

$10. SHR1 MADAN LAL KHU-
RANA: Wiil the PRIME MINISTER
be pleased to state:

(a) whether the Hindustan Paper
Corporation Ltd. is not distributing
subsidised paper meant for distribu-
tion in educational field, inspite of
taking advance for 1989-90;

(b) whether thousands of industries
using the said subsided paper for
making note books have fallen sick
and lakhs of labourers have been ren-
dered unemployed: and

(¢) if so, the steps proposed to be
taken by the Government in the mat-
ter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI P. K. THUNGON): (a) Hin-
dustan Paper Corporation (HPC)
could not complete supblies againsi
the advances for 1989-90 because the
subsidv scheme was not extended be-
yond 31-3-90. It, however, took steps
cither to refund the amount of adv-
ance or to supply without Govern-
ment subsidy.

(b) and (c¢) The Government have
not received any such reports. Be-
sides, supply of paper by HPC to the
education sector continues, although
without any Government subsidy.
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Expansion of VSSC, Trivandrum

511. SHRI RAMESH CHENNI-
THALA: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Government pro-
posc to allot additional funds for ex-
pansion of the Vikram Sarabhai Space
Centre, Trivandrum; and

(b) if so, the details thereof.

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
S'ONS (SHRIMATI MARGARET
ALVA): (a) and (b) Suitable aug-
mentation and restructuring of Vikram
Saabhai Space Centre (VSSC) are
uinderway to meet the requircments of
he challenging Project to develop
Gzo-sta‘ionary Satellite Launch Vehi-
cle (GSLV) capable of launching 2.5
tonnes INSAT-2 Class satellites into
a geo-diationary orbit in the course
of next five vears and necessary funds
as requi~~d are provided for this pur-
pose. This will enhance the capabi-
lity of the country to meet most of
its recuired nceds in rocket launch-

ing.

Public Sector mmdertakings

512. SHRT BHAGEY GOBAR-
DHAN: Will the PRIME MINISTER
be p'ecased to state:

(a) the list of public sector under-
takings and the capital investmen! in
each;

(b) the names of the public sector
undertakings which made profit during
the last three financial years, year-
wise; and

(c) the action being taken in respect
of the chronically loss-making public
sector undertakings and the results
thereof? '

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI P. K. THUNGON): (a) List

SRAVANA 2, 1913 (SAKA)

Written Answers 110

of Central Public Sector Undertakings
and capital investment as on 31-3-90
in each case is available respectively
at pages S-188 to S-197 and S-121 to
S-133 of Volume-I of the Public En-
terprises Survey 1989-90) placed on the
Table of the House on 27-2-1991.

(b) Lists of profit mcking Central
PSEs during the fast three years i.e.
1989-90, 1988-89 und 1987-88 are
given in Volume-1 of the respective
Public Enterprises Surveys at page
S-48 to S-51 (Statement 7(a)), page
183 to 186 (Statement 7(a)) and Page
53 to 56 (Statement 2.7(a)) respzctivaly
which were placed on the Table of the
House on 27-2-1531, 15-3-1950 &
27-2-1989 respectively.

{c) Improving workiang oi the Cen-
tral PSEs is 31 continucus process. En-
terprise specific action is taken by the
concerned adminisirative  Ministry/
Department and Enterprises to im-
prove the performance. Some of the
important measures taken are finan-
cial, managerial and oreanisational
restructuring, changz in produci-mix,
technological upgradation, energy con-
servation. modernisaticn and rchabi-
litation. etc. A new concept of Memo-
randum of Understanding (MCOU) has
been introduced which claifies the
mutua! obli:ations of the Public Sec-
tor Enterprises and adminis:irativ:
Ministries in achieving imprcved per-
formance.

Export of Electronic Goods

513. SHR1 BHAGEY GOBAR-
DHAN: Will tre PRIME MINISTER
be pleased to state:

. (a)-the value of exports of various
electronic 200ds during 1988-89, 1989-
90 and 1990-91 respectively.

(b) the steps taken to explore the
export-market and the results achie-
ved; if any;
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(c) the total value of production of

electronic goods in the country during

1988-89, 1989-90 and 1990-91; and

(d) the names of the indigenously
manufactured electronic goods which

JULY 24, 1991
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THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SONS (SHRIMATI MARGARET
ALVA): (a) The value of exports of

can compete in the international electronic goods during last 3 years is
market? as follows:
(Rs. Crores)
Year Electronics  Computer Total
Hardware  Software Exports
Exports Exports
1988-89 405 15 520
1989-90 700 165 865
1990-91 690 220 910

(b) Major steps 1o explore the ex-
port markets are participation in spe-
cialised internationai trade fairs by
the electronics industry; Seminars/
Conferences to create greater aware-
ness about the Indian electronics in-
dustry and Contact Promotion Pro-
grammes sponsored by the promo-
tional agencies to establish contacts

with potential buyers in target coun-
tries.

The above promotional steps have
resulted in growth of export of elec-
tronic goods.

(c) The total value of production of
electronic goods during last 3 years is
as follows:

Year Production

(Rs. Crores

1988-89 7030
1989-90 9010
1990-91 9540

(d) A list of electronic items having
export potential is given in the atta-
ched statement.

STATEMENT
Electronic ltems hqn\arling Export Poten-
(a) Computers, Computer peripherals

and Related Items

Personal Computers (PC, PC/XT,
PC/AT)

Printers

Floppy Disk Drives

Monitors

Keyboards

Mother Boards, Memory Modules

(b) Components and Materials

Capacitors
Resistors
Semi-conductor Devices
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Monochrome Picture Tubes (36 cm
and 51 cm screen size)

Colour TV Picture Tube

Deflection Components (for Mono-
chrome & Colour TV appli-
cations)

TV Tuners
Printed Circuit Boards
Magnetic Tapes (audio/video)
Floppy Diskettes
Audio/Video Tape Housing
Switches
Audio Tape Deck Mechanism
Ferrites
Permanent Magnets
Transformers
Telescopic aerials
Copper Cladlaminates
Hybrid Micro Circuits
Silvered Mica Plates
Connectors
(¢) Communication and Brocadcasting
ltems
Antennas
Satellite Communication Equipment
Telephone Instruments

Electronic Private Automatic Branch
Exchange (EPABX) System

RAX (Rural Aurtomatic Exchange)
2MB Primary PCM

Two way Communication equipment
TV Broadcasting Equipment

{d) Consumer Items

Monochrome & Colour TV sets

Audio systems/Audio Cassette Re-
corders

PA Systems
Radio (FM/AM)
tions ’ ’
Watches/Clocks/Modules thereof
Pre-recorded Audio/Video Cassettes

(¢) Computer Software and Consul-
tancy Services

() Electronic Instruments
Uninterrupted Power Supplies

and its combina-

SRAVANA 2, 1913 (SAKA)
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Milk Analyser
Osciloscopes

Telecom Test Equipment
Electromedical Equipment
Office Equipments

[Translation]
Proposals for sgﬁng up sugar millls

514. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of
FOOD be pleased to state:

(a) the places in Uttar Pradesh for
which proposals for setting up sugar
mills are under consideration and the
details thereof;

(b) whether the State Government
has recommended the requests of
some private parties for setting up
sugar mills at Nawabganj and Meer-
ganj in Bareilly; and

(¢) if so, the details thereof and by
what time licences are likely to be
issued?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD (SHRI
TARUN GOGOI): (¢) As on
30-6-1991, 184 proposals have been
received for setting up of new sugar
mills in the State of Uttar Pradesh
District-wise  list of applications is
given in the attached statement.

(b) and (c) Yes, Sir. The following
proposals for establishment of new
sugar factories at Nawabganj and
Meerganj in Bareilly have been re-
commended by the State Government
of Uttar Pradesh.

(1) Keshav Mathur
Sugar Unit at Nawabganj,
Distt. Bareilly.

(2) M/s. The Simbhaoli Sugar
. Mills Ltd., At near Meerganj,
Distt. Bareilly.

The Licensing Policy guidelines for
Sugar Industry for the VIlIth Five
Year Plan are presently being review-
ed by the Government. These appli-
cations would be considered as per
the policy formulated after the afore-
said review.
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STATEMENT
List of pending new proposals in Uttar Pradesh
As on 30-6-1991
SN Name of the Factory N .Errffi )
S. No. ‘ o 3

2
-

3.

g

10.

11.

12.

13.

14.

15.

16.
17.
18.

19.

1.
2. M/s. Babri Paper Mills Ltd., B

DISTT. MUZAFFARNAGAR

Shri Gautam R. Morarka Place & Distt. Muzaffarnagar

abri, Chausana Khador. Place ~
Kadar Gath, Tihar or Beghra, Teh. Kairana, Distt. Muzaffar-
nagar . . . .
M/s. Gulshan Sugars & Chemlcals Ltd.. Place Lamrajor

Jar.ata
ranpur or Kaa:a npir Khola or Kucrpur Ju nir or
gg‘Che‘t,ora or Sekaora. Teh. Jansatath, Distt. Mazaffaraagar

M/s. Nupur Professional Aid (P) Lid., At —Babri or Ch:}u»am
Khador or Kador Garh, Tihari or Bhaghra Teh. Kairana,
Distt. Muzaffarnagar . .

B. D. Jain, At;Teh. Budhana, Distt. Muzaﬁ'arnagar

M/s. Charisona Investment (India) Ltd.. Place (i) Budhina.
Teh. & Distt. Muzaffarnagar, Place (ii) Knarar, Tal. Badiana,
Distt. Muzaffarnagar . . . . .

Mis. Continental Pum>s & Mtors Ltd. Pla-c—-l( 1arar, T2
Budana, Distt. Muzaffarnagar.

M/s. H.S. Bhartia, Place & Teh. Budhana, Distt. M uzaffa- aagir

Shri Shailendra Mohar, New Unit At Burhana Distt. M iza-
flarmagar

M/s. Ratan Lal Parasrampuna Sugar Unit at Budhana, Distt.
Muzaffarnagar . . .

Alimuddeen Rana Sugar Factory at Sahapur Teh. Buihana,
Distt. Muzaffarnagar

M/s. Shri Jagiamba Estates Pvt. Ltd. Sugar Uait at Chausana,
Teh. Kairana, Distt. M ,zaffarnagar -

M/s. Babri Straw Products Pvt. Ltd., Sigar Uit at Bai 1113,
Distt. Muzaffarnagar

M/s. The Engmeermg & Technical Services Ltd., S*uvpun Teh.
Jansath, Distt. Muzaffarnagar .

Shri Chandra Kimir Jain At P.l'kljl Teh. & Dutt M 1za-
ffar nagar . . .

Mr. K. K. Luther, At—Shahpur, Distt. M szaffarnagar

Shri Yogesh Kumar, At—Budhana, Distt. Muzaffarnagar
M/s. Flex Industries Ltd., At Teh. Budhana, Distt. M.xzaﬂ'ar-
nagar . .

M/s. Vishvijyoti Tradmthd At-—erapur, Teh. Jansat Distt.
Muzaffarnagar. . .

Pvt.

Pvt.
Pvt.

Pvt.

Pvt.
Pvt.

Pvt.

Pvt.

Pvt.

Pvt.

Pvt.

Pvt.

Pvt.
Pvt.
Pvt.

Pvt.

Pvt.
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1 2 3
20, MJs. Speacer&Co. Ltd., At—Gsisoauli, Distt. Muzaffarnagar . Pwt.
21. My/s. Indodan Industries Ltd., At—-Muzaﬂ'ammfo Teh.&Distt.
Muzaffarnagar . : :
22. Sh. Surcsh Pal Singh, At Block UON, Teh. Kairana, Distt. Pt
Muzaffarnagar. . C
23. Sh. G.P. Goenka, At—Budhana, Distt. Muzaﬂ'amagar . Pwt
24. Sh. Bhaskar Banerjce, At - Chausana, Distt. Muzaffarnagar. Pvt.
DISTT. MEERUT
25. K. R. Narang. Place—Chhaprauli, Teh. Bagpat, Distt. Meerut Pvt.
26. U. P. Coop. Sugar Factories Fedn. Ltd., Maukhas. Distt.
Meerut . . . Coop.
27. Dr. Ranjit Kumar leoga Place —Khekra, Teh. Bagpat Distt.
Mcerut.
28. Shri Devi Prasad Hazra, At—Barhawa, Teh. Baraot, Distt.
Meerut . . . Pvt.
29. Sh. V. S. Dewan, At-Village Mau-khas, Teh. & Distt. Meerut Pvt.
30. M/s. Colts Industrial Investment Ltd., At—Barnawa, Teh.
Sardhana, Distt. Mecrut . . . . . . . Pt
31. M/s. Shree Acids&Chemicals Ltd., At—Barnawa Teh. Sarahana
Distt. Meerut . Pvt.
DISTT. MAHARAJGAN]J
32. K. R. Narang. Place—Bathulia. Teh. Nichlaul. Distt. Maharaj-
ganj . Pvt.
33. Kuldeep Raj Narang At-—Ratanpur Teh. Nantanva, Distt.
Maharajganj . . . . . Pvt.
34. M/s. J. B. Roy, At—Misrauli, Distt. Maharajganj Pvt
35. M/s. Shri U. K. Bose. At—Jham Jham Pur Chowak. Tch. &
Distt. Maharajganj .o . Pvt.
DISTT. SAHARANPUR
36. M/s. Jamuna Sugar Mills, Place—Ahirana. Teh. Nakul, Distt.
Saharanpur . . Pvt.
37. M/s.U.P. Sugars&Oreamcs Ltd., Nagal Teh. Deoband, Distt.
Saharanpur . Pvt.
38. M/s. Rajpal Singh Nagal Sugar Mills Ltd.. At —-Nagal Teh.
Deoband, Distt. Saharanpur . Pvt.
39. M/s. WIN--Mcdicarc Ltd., Place Lakhnauu-Gangoh Tch.
Nakur, Distt. Saharapur . . . Pvt.
40. M/s. Napur Professional & Pvt. Ltd. Proposed Unit at Lakh-
nauti (Gangoh), Teh. Nakur, Distt. Saharanpur . . Pvt.
41. M/s. India Ceroils Ltd., Sugar factory at Lakhnauu, Teh.

Distt. Saharanpur . Pt
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42, Shri Harbhajan Singh. At—Distt. Saharanp I. Distt
43 Mr. Suresh Mital, for & Sug.:r factory at Nanga. sstf.
Saharanpur Lid. R rh.
- F. Fedn. Lt amga
- (AN{a‘kuHG:neg}:)0"l,'chsu;§l:£urag?tr('t“SahafﬂﬂP"f : Co-op.
45. Shri G. P. Goenka. At Nagal, Teh. Deoband. Distt. Saharan-
put . . Pwt,
46. Shri G. P. Goenka. At Lakhnauti (Gangoh) Teh. Nakur. Distt.
Saharanpur . Pvt.
47. Shri H. V. Kanoria, At Near Gangoh Teh. Gangoh Distt.
Saharanpur . . . Pvt.
48. Shri Rakesh Kumar, At Near Nagal Teh. Deoband Distt.
Saharanpur . . . Pvt.
49. Shri Arunesh Kumar. Near Gangoh Teh. Nakur. Distt.
Sharanpur . . Pvt.
S0. M/s. Rai Bahadur Naramsmgh Sugar Mills Ltd., Unit at
Nagal, Teh. Deoband. Distt. Saharanpur . . . Pwt.
51. Shri Vimlesh Jaju. Near Gangoh Town. Taluk Gangoh Distt.
Saharanpur . Pvt.
52. Dr.GS.C. Rao, At Chhalauli, Teh. Deoband, Distt. Saharan-
pur Pvt.
53. ShriSangat Singh, At Chhalauli, Teh. Deoband. Dist:. Saharan-
pur . Pvt.
54. M/s. Rai Bahadur Narain Smgh Mills Ltd.. at Gangoh
(Lakhnoti), Distt. Saharanpur . . . Pwt
55. M/s. Wimper Trading Ltd., At Gangoh, Tch. Sanaranpur
Distt. Saharanpur . Pvt.
56. Sh. O. P. Aggarwal, At Nagal (Between Denband & Saharan-
pur) 20 kms from Saharanpur City, Distt. Saharanpur . . Pwvt.
DISTT. MATHURA
57. Shri Mahesh Chaturvedi. Teh. Mant, Distt. Mathura . . Pvt.
58. M/s. Suzuki (India) Ltd., Proposcd at Balden, Teh. Sadabad,
Distt. Mathura . Pvt.
59. M/s. Shri Murli Dhar Aggarwal, Sugar Factory at Rava—
Maat Road, Teh. Gokul, Distt. Mathura N Pvt.

60. Shri Aruncsh Kumar, Near Ja.rara. :reh. Mant., Distt. Mathura Pvt.

61. Shri S. N. Chaturvedi, At Kosikalan, Teh. Chatta, Distt.
Mathura . . . . . . . . Pvt.

62. H. K. Chadha, at—Baldeo, Teh. & Distt. Mathura . . Pwt.
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DISTT. LAKHIMPUR KHERI

3, /s. U. P. Coop. Sugar Factories Fedn,, Ltd., At Sardanagar.
¢ 1}:2};5 Nighasan. Distt. Lakhimpur Kheri . Coop.

64. M/s, WIN-Medicase Ltd., Placc-Shardanagar, Teh. Lakhim-
pur, Distt. Kheri Laklnmpur .

65. Vimal Jain, Sugar Factory proposed at Shardanagar, Teh.
Nighasan, Distt. Lakhimpur Kheri

66. M/s. Krishna Khanna, Sugar Factory proposed at Mlgauh
(Near Mohamdi), Teh. Mohamdi, Distt. Lakhimpur Kheri . Coop.

67. M/s. U. P. Coop. Sugar Factories Fedn. Ltd., Unit at Mitauli
(Near Mohamdi,). Teh. Mohamdi, Distt. Lakhimpur Kheri . Coop.

68. N. K. Mathur Sugar factory at Mitauli (Near Mohamdl), Teh.
Mohamdi. Distt. Lakhimpur Kheri .

?

69. Shri Q. P. Shukla, Sugar Factory at Shardanagar Distt. Lakhim-
pur Kheri . Pvt.

70. Shri Pawan Agarwal. Sugar Unit at Mitauli, Teh. Mohamdi,

Distt. Lakhimpur Kheri Pvt.
71. Mys. Shree Acids & Chemicals Ltd., New Sugar Factory pro-
posed at Bijwa, Teh. & Distt. Lakhimpur Kheri . Pvt.
72. M/s. Sharda Sugar & Industries Ltd., Sugar Unit at  Sharda-
nagar, Tch. Nighasan. Distt. Lakhimpur Kheri . Pvt.
73. Mr. J. S. Negi. New Sugar facmry at Mohamdi (Near) Distt.
Lakhimpur Kheri Pvt,
74. M/s. Siddharth Sugars Ltd.. at Shardanagar Teh. nghasan
Distt. Lakhimpur Kheri Pvt.
75. Shri Arvind Singh. Place - — Jang Bahadurgan), Distt. Lakhim-
pur Kheri Pvt.
76. ShriSiddharth Smg‘\ Place Jang Bahadur Ganj, Teh. Mohamdi
Distt. Lakhimpur Kheri Pvt.
77. M/s. Cannon Finance & Investments Ltd., Mitauli, Teh.
Mohamdi. Distt. Kheri . . . . Pvt.
78. M/s. WIN-Medicare Ltd., At Shardanagar Teh. & Distt.
Lakhimpur Kheri . Pvt.
79. Mr. O. P. Srivastava, Near Mnauh‘Jangbahadurganj, Distt.
Lakhimpur Kheri Pvt.
80. M/s. Pradeshiya Indl. & Investment Corpn. of U.P. Ltd.,
At Mitauli, Teh. Mohamdi, Distt. Lakhimpur Kheri . . PS.
81. M/s. Oswal Fats & Oils Ltd., At Mohamdpur Teh. Mohamdl,
Distt. Kheri . Pvt.
82. M/s. Gannon Finance & Investment Ltd., At Shardanagar
Teh. Lakhimpur Kheri, Distt. Kheri Lakhimpur . . . Pvt.
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83. M/s. Gannon Finance & Investment Ltd., At Buua, Teh. Gola
Gokaran Nath, Distt. Kheri Lakh\mpur
84. M/s. Balaji Leasing & Industries Co. Ltd., at Shardanagar,
Teh. Lakaimpur Kheri, Distt. Kheri, Lakhlmpur Pvt.
85. Shri Mahendra V. Doshi, At Mltauh, Teh. Mohamdl, Distt.
Kheri Pvt.
86. Sh. Mrniaoh Ahm:], At-Mitauli, Teh Mbhamii, Distt.
Kheri . . Pvt.
87. M/s. Straw P:odacts Ltd., A*-ang Bavadur Gn_; Distt.
Lakaimpur Kheri . Pyt
DISTT. ALIGARH
88. My/s. Associated Sugar Mills Ltd., Place & Teh. Khair, Distt.
Aligarh . . Pvt.
89. Sh.Karun R3j Naranag, At & Teh. Khair, Distt. Ahgarh Pvt.
DISTT. MORADABAD
90. M/s. United Sugars Ltd., Place & Teh. Cnaﬂat Distt. Mora-
dabad Pvt.
91. Inderveer Singh, Place & Teh. Distt. Moradabad Pvt.
92. Shri Amar Singh, At- Fazalpuramahl Teh. Hasanpur Distt.
Moradabad . Pvt.
93. M/s. Ganga Sugar & Agro Industries Ltd.. Unit at Vxllage
Dhamara, Teh. Dgauora, Distt. Moradabad Pvt.
94. Mj/s. Swadeshi Industrial Development Corpn. Ltd. Unit at
Agwanpur, Tech. & Distt. Moradabad . Pvt.
95. Shri T. P. Bansal, Place Around Chhabra, Tch. Chandausi,
Distt. Moradabad . Pvt.
96. Shri Pawan Kumar Choudhary, At-Fatehpur Bishnoi, Tch.
Amroha, Distt. Moradabad . Pv-.
97. M/s. Binaguri Tea Co. Pvt. Ltd., Place-Gianaura, Tch. Gu-
raula, Distt. Moradabad Pv.
98. M/s. Shri Anand Holdings Ltd., At- Fatchpur Bishnoi, Teh.
Amroha, Distt. Moradabad Pvt.
99. M/s. Flex Industries Ltd., At- Matlabpur Teh. Amroha, Distt.
Moradabad . Pvt.
100. Mr. Zia Kadn, At Motlabpur Teh. Amroha, Distt. Morada-
bad Pvt.
101. Myjs. Chajalan Sugar Mills, Ltd., At Cha)lan, Teh. Amroha.
Distt. Moradabad Pvt.
102.

Sh. Arun Kumar Rathi, At V:Ilage Ratupura Teh. Thakur
Dwara, Distt. Moradabad .
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DISTT. ETAWAH
103. M/s. Shri Tilak Dnar, (C/o. DCM Shriram Industries Ltd
At-Jaswantnagar, Teh. & Distt. Etawah Pvt.
104. M/s. Mantri Udyog Ltd., Place-Jaswantnagar, Teh. & Taluk
Etawah Pvt.
105. Shri Manoj Syngle, At ; & Distt. Etawah . Pvt.
106. M/s. Ellora Overseas Pvt. Ltd., At Distt. Etawah Pvt.
107. M/s. Sunrise Distilleries Ltd., At Etawah, Teh. Etawah, Distt.
Etawah . . Pvt.
DISTT. BIJNOR
108. Avdesh Kumar, Distt. Bijnor . Pvt.
109. Sari Vipin Goel, Sugar Fa"tory, near Klratpur Tuh Nn.}xbabad
Distt. Bunor . Pvt.
110. Shri Avdesh Kumar, At-Vlllage Haboolpur Teh. & Distt.
Bijnor Pvt.
111. M/s. Chandak Sugar Mills Ltd., At-Chandak, Teh. & Distt.
Bijnor Pvt.
112. Shri Davinder Singh. At-Chandak, Teh. & Distt. Bunor . Pvt.
113. Shari Piyoush Kumar, At-Haldaur-Nahtaur Road, Teh. & Distt.
Bijnor . Pvt.
114. Sh. Rakesh Kumar, At-Haldaur, Teh. & Distt. Bunor . Pvt.
115. Sh. Bali Ram, At-Chand ik, Teh. & Distt. Bijnor . . Pvt
116. Sh. Pramod Kumar, At Near Vlllage Kotwali, Teh. Nagma,
Distt. Bijnor Pvt.
117. Sh. Udayan Vira, At Chandok Teh. Na_ubabad Distt. Bijnor  Pvt.
DISTT. FATEHPUR
118. R. Vijai Kumar, Place-Dhata, Teh. Khaga, Distt. Fateapar Pvt.
119. M/s. Maharshi Heaven on Earth Development Corpn. Ltd.
Sagar Factory at Uaaaur, Tea. & Distt. Fatzapar . . Pt
DISTT. AZAMGARH
120. Rajesh Kumai Gupta, Near Neori- Atrauhya Distt. Azam-
garh . . Pvt.
121. Sh. Satish Kumar Slngh At-Atraulia-Ncori, Tch. Pnulpur
Distt. Azamgarh . . Pvt.
DISTT. GORAKHPUR
122. M/s. U. P. Coop. Sugar Factories Fedn. Ltd., Mbrauh, Distt.
Gorakhpur . Coop.
DISTT. GHAZIABAD
123.

M/s. Presteege Fibres Ltd., Sugar Unit at Dadn/Jarcha/Dhau—
lana, Teh. Dadri, Distt. Ghaziabad .
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124. Sh. Om Prakash Parsurampuria, Sugar Unit at-Dhaulana, Teh.
Hapur, Distt. Ghaziabad . . . . Pvt.
125. M/s. Mahavir Exports & Imports Co. Pvt. Ltd., Unit at Dholana
Teh. Hapur, Distt. Ghaziabad Pvt.
126. M/s. Sh. Ajay K. Swarup Sugar Factory at Dhaulana, Distt.
Ghaziabad . Pvt.
127. M/s. Ashoka Mercantile Ltd. Place-Dhaulana, Teh. Hapur
Distt. Ghaziabad . Pvt.
128. M/s. Midland Merchantiles Ltd. Near Pilkhua Town. Distt.
Ghaznabad . . Pvt.
129. M;s. Shri Sanjeev Agrav.al At-Pilkhua, Teh. Hdpur Distt.
Ghazzabad Pvt.
130. M/s. ShriR. K. Aggamal At-Mandola. Teh. & Distt. Ghazia-
bad . Pvt.
DISTT. VARANASI
131. Sh. A. K. Srivastava, At-Chakia-Chandauli, Teh. Chandauli,
Distt. Varanasi Pvt.
132. U. P. Coop. Sugar Factories Fedn. Ltd.. Chakia Chandauli,
Distt. Varanasi Coop.
DISTT. KANPUR
133. M’s. Amrapali International. At-Biljaur (Nedrb) area) Tceh.
Bilhaur, Distt. Kanpur (Dehat) . Pvt.
DISTT. BAREILLY
134. Keshav Mathur Sugar Unit at & Teh. NdebganJ. Distt.
Bareilly Pvt.
135. M/s. The Simbhaoli Sugar Mills Ltd., at ncar Mex.rgan_; Distt.
Bareilly . Pvt.
136. M/s. Synthtics & Chemicals Ltd., At Fatebganj West, Teh. &
Distt. Bareilly . Pvt.
137. M/s. Oswal Spinning & Wcavmg Mills Ltd., at Aumngabar
P.O. Nawabganj, Distt. Bareilly . . Pvt.
138. M/s. Amrapali International, At & Teh. Nawabganj, Distt.
Bareilly . Pvt.
139. Shri D. K. Srivastava, At & Teh. Nawabganj, Distt. Barcxlly Pwt.
140. Shri N. K. Srivastava, At & Teh. Nawabganj, Distt. Bareilly Pvt.
141. M/s.J. K. Industries Ltd., At Mirganj, Distt. Bareilly Pvt.
‘ DISTT. SITAPUR
142. M/s. Gobind Sugar Mills Ltd., Airaestate, Distt. Kheri, New
. Pwt.

factory at Behta-Reusa, Tch. Biswan, Distt. Sitapur
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143. M/s. The Seksaria Biswan Sugar, At Behta-Reusa, Teh. Biswan,
Distt. Sitapur . . . Pwt.
144. M/s. Seksaria Biswan Sugar Factory Ltd., At-Shah Maholi,
Teh. & Distt. Sitapur . . Pwt.
DISTT. HARIDWAR
145. M,s. K. M. Sugar Mills Ltd., Sugar factory at Distt. Haridwar  Pvt.
146. M/s. Narsan Dlsullur) & Sugar Mills, At-Narsan, Distt.
Haridwar . . . . . Pvt.
147. Mr. Rajneesh Agarwal, At-Gurukul Narsan, Distt. Haridwar ~ Pvt.
148. M/s. Gaylord International Ltd., Near Narsan, Distt. Haridwar Pvt.
149. Shri Daarmveer Si. 1gh At-Sakauti, Teh. Roorkee, Distt.
Haridwar . . . . . . . . Pvt.
150. Siri Pawan C. Sawhney. At-Sakauti, Teh. Roorkee, Distt.
Haridwar . . . . . . . . . Pvt.
DISTT. RAMPUR
151. M/s. Dhanam Traders & Ag:.ncne: Ltd., At-Melak, Distt.
Rampur . . Pvt.
152. Sh. Sudhir Kumar Pirasmmpurm Place Milak. Mcerganj,
Tch. Milak, Distt. Rampur . Pvt.
153. Raza Buland Sugar Co. Ltd.. At-Milak, Distt. Rampur . Pvt,
154. M s. Shiva Paper Mills Ltd., At-Dhauli.  Teh. Milak. Distt.
Rampur . . . . . . Pwvt.
155. M/s. Sitani Finance & Leasing Co. Ltd.. At-Rampur, Distt.
Rampur . . . . . . . . . . Pvt
156. M s. Varinder Agro Chnemicals Lid., at-Village Kiramcha,
Teh. Milak, Distt. Rampur . . . . . . Pvt
DISTT. NAINITAL
157. Shri Deepak Singh. At-Kashipur, Distt. Nainital . . . Pvt.
158. M’s. Thapar Agro Mills Ltd., Vxllaae(‘hornalm Teh. S:targan,
Distt. Nainital . . Pvt.
159. M's. Kumaon Pharnu maps &Uumu..ils Pvt. Ltd.. Bell Parrow
Distt. Nainital . . . Pvt.
DISTT. HARDOI
160. Shri Pratap Narain Pandey. At- Dampur Mallawan, Teh. Bil-
gram, Distt. Hardoi . . Pwt.
161.

162.

M/s. Mudit Verma, At-Jahani Khera & Adjommg Vxllages,
Tch Shahabad, Distt. Hardoi

Sh. Anand Swarup Agrawal At-Phihani, Teh. Shahabad,
Distt. Hardoi . . . . . . .
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163. M/s. Shree Acids & Chemicals Ltd At-Malllwana. Tch. Bil-
gram, Distt. Hardoi . .
164. M/s. Shree Acids & Chcmxuals Ltd., At-Kathona Distt. Put

Hardoi

DISTT. SHAHJAHANPUR
165. Sh. Ch. Balwant Singh, Place Jalalabad, Distt. Shahjahanpur Pvt.

DISTT. GONDA
166. Sh . Sudhir Kumar Parasrampuna Place & Teh. Manakapur,

Distt. Gonda . . . . Pvt.
167. Mr.1. Ahmed, At-Near Dcvanya’Mankaer Teh. M.nakapur
Distt. Gonda . . Pvt.

DISTT. DEORIA

168. Mr. Subarata Roy. At-Near Hata, Teh. & Distt. Deoria . Pvt.
169. Mrs. Swapna Roy Near Pathardeya ‘Taruuanwa, Distt. Deo-

ria . . . . Pwvt
170. M;s. Chemcrown (lndla) Ltd., At-Faannagar Teh. Falenagar

Distt. Deoria . Pvt.
171. M/s. Shri M. G. Goel, At-Dhora- Bazurg, Teh. Hata, Distt.

Deoria . . . . Pwvt.
172. M/s. Mr. U. K. Bose, At-Near Domat’ Tanasuzan, Distt.

Deoria . . . . Pwt.
173. M/s. Pratappur Sugar & Industries Ltd., At-Domath, Hata,

Distt. Deoria . Pvt.
174. M/s. U.P. Coop. Sugar Factories Federation Ltd., Al-Tmphena

Teh. Tamkuhi Raj (Seorahi), Distt. Deoria . . Coog

DISTT. ALLAHABAD

175. M's. Khoday Eshwara & Sons, At-Pratappur Teh. Handia,
Distt. Allahabad . . Pwt.
DISTT. BULANDSHAHR

176. M/s. Gannon Finance & lavestments Ltd., Agota Teh. Say-
ana, Distt. Bulandshahr. . Pwt.

177. Sh. Yogesh Saraf, At-Bulandshahr, Teh. & Distt. Bulandshahr Pwvt.

DISTT. FAIZABAD
178. Sh. Amar Singh, At-Akbzrpur, Distt., Faizabad . . . Pwi.
179. M/s. Yash Papers Ltd., Akbarpur, Distt. Faizsbad . . Pwt.
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DISIT. BARABANKI
180, Ms. Shn J. B. Roy, At-Kotiva Dham, Teh. Ram Snchighat, Put

Distt. Barabanki

DISTT. MAINPURI

181. Shri Pramod Shrivastava, At-Noner Mainpuri, Teh. Mainpur,
Distt. Mainpuri . . . . . . . .
182. M/s. Harrisons Malayalam Ltd., At-Bhugaon, Distt. Mainpuri Pvt.
DISTT. FARUKHABAD
183. M/s. Spencer & Co., Ltd., At-Rajaipur, Distt. Farukhabad Pvt.
DISTT. BADAUN
184. Sh. Abdul Dabeer, At & Teh. Bisauli, Distt. Badaun Pvt.
[English] (b) whether there is any proposal to

Introduction of Panchayati Raj Bill

515. SHRI SOBHANA DRES-
WARA RAO VADDE: Will the
PRIME MINISTER be pleased to
state:

(a) whether the Government pro-
pose to introduce the Pinchayati Raj
Bill in the Parliament during the cur-
rent Session; and

(b) if so. the salient features of the
proposed Bill?

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL
DEVELOPMENT (SHRI G. VEN-
KATSWAMY): (a) and (b) Steps
will be taken to introduce Panchayati
Raj Bill in Parliament after the Gov-
ernment examines various aspects of
the legislation and has consultation
with all concerned.

Effect of T.V. Advertisements on
Price structure of consumer items

516. SHRI RAIJNATH SONKAR
SHASTRI: Will the MINISTER OF
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the effect of the Television ad-
vertisements on the price structure of
the consumer and daily-need items;

safeguard the interests of the consu-
mers in the matter of reducing the
prices to the extent the money is spent
on advertisements by manufacturers;

{c) if not, the reasons for the consu-
mers being taken for a ride by the
manufacturers; and

(d) the amount spent by the manu-
facturers/companies/producers on the
Television advertisements during 1990-
91 and how does the same compare
with the preceding three years, year-
wise?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING

(KUMARI GIRIJA VYAS): (2) to (d)
advertisement of a product over Door
darshan is a legitimate means to pro-
mote sales of goods/services. The
price of consumer goods are decided
on the basis of production costs, mar-
ket forces, demmand and supp'y. etc.
and the commercial advertisements
are not an instrument to control/re-
gulate the prices of consumer goods.

Commercial advertisements are pro-
duced by the advertising agencies on
behalf of their clients and the Govern-
ment docs not have to bear any cost
on their production. Since the adver-
tisements are produced for the manu-
facturers by advertising agencies, the
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information on the amount spenl by
the manufacturers on such advertise-
ments is not available with the Gov-
emment. However., the telecast of
commercial advertisements over Door-
darshan is regulated by the Code for
Commercial  Advertising to  protect
the interests of the consumers.

138

Non-availability of medicines in Super
Bazar

517. SHRI RAJNATH SONKAR
SHASTRI: Will the PRIME MINIS-
TER be pleased to state:

(a) whether due to financial cons-
traints the Super Bazar is unable to
keep all kinds of medicines at its
Stores including life saving drugs:

(b) if so, whether a study of the
financial position of the Super Bazar
has been carried out: if so, when and
the results thereof; and

(c) the details of the steps taken to
improve the financial position of the
Super Bazar?

THE MINISTER OF STATE IN
THE MINISTRY CF CIiVIL SUP-
PLIES AND PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN
AHMED): (a) to (c) Every effort is
made by Super Bazar to make com-
monly demanded medicines of repu-
ted manufacturers available in the
store. It is not possible for reusons
of inventory control and commercial
viability to keep each and everv medi-
cine produced by very large number
of manufacturers in the country. How-
ever, Super Bazar makes every effort
to keep life savine drugs and com-
monly demanded medicines of repu-
ted manufacturers. At times one or
the other medicines mayv not be avai-
lable in Super Bazar on account of
its non availability from the supplier
or the medicine being in short supply
or for reasons bevond the control of
Super Bazar. Super Bazar not being
a direct importer has to dzpend for
its requirement of imported medi-
cines/life saving drugs on the local
sources. Imported medicines when not
available with the local sources cause
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stock-out. However, if a demanded
medicine is not available, Super Bazar
offers a substitute medicine of the
same therapeutic value.

Whereas the tight funds position
may at times disturb timely payments
to the suppliers by Super BRazar inclu-
ding those of drugs department, it will
not be correct to say that stock-out of
medicines, if any, is attributable to
financial constraints. Super Bazar is
taking steps to augment its share capi-
tal and to improve its financial posi-
tion by internal generation of funds.

A sum of about Rs. 70 lakhs is due
from the Central Government Health
Scheme (CGHS) authorities on acc-
ocunt of medicines supplied to differ-
ent CGHS dispensaries by Super
Bazar. Necessary steps for recovery
of the outstanding dues trom the CGHS
are being taken. With the payment
of the above outstanding dues, the
liquidity position of the store would

improve.

Appeals to Commissioner, Food and
Supplies, Dethi
518. SHRI RAINATH SONKAR

SHASTRI: Will the PRIME MINIS-
TER be pleased 1o state:

{a) the number of appeals under
Edible Oil Licensing Order, 1977 re-
ceived by the Commissioner,  Food
and Supplics. Delhi during the last
12 months and the action on each
appeal; and

(b) the reasons for delay in taking
action on the appeals and the num-
ber of appeals still pending action/
reply?

THE “INISTER OF STATE 1IN
THE MINISTRY OF CIVIL SUP-
PILIES AND PUBLIC DISTRIBU-
TION  (SHRI KAMALUDDIN
AHMED): (a) and (b) Three ap-
peals were received by the Commis-
sioner, Food and Supplies, Delhi un-
der the Edible QOils Licensing Order,
1977 during the last 12 months. One
has alreadv been decided by the Ap-
pellate Authority.  The second Ap-
peal is scheduled for hearing on 13-8-
91. The third Appeal is pending at the
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and will be taken up

for shortly. There s
no fixed time for the disposal of Ap-

under the provisions this
Order.

Sepply of imported pe/molein off to
Gujarat

519. SHRI KASHIRAM RANA:
Will the PRIME MINISTER be
pleased to state:

(a) the quantum of imported pal-
molein oil allotted to Gujarat in the
current oil year beginning from No-
vember 1, 1990 to June 1991 vis-a-
vis Maharashtra, Uttar Pradesh and
Tamil Nadu during the same period;

(b) the basis on which the allot-
ment is being made to the State: and

(c) whether the Government are
taking into account the food habits
and the consumption pattern before
making the allotment of edible oil
to the State?

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUP-
PLIES AND PUBLIC DISTRIBU-
TION  (SHRI KAMALUDDIN
AHMED): (a) During the current
oil year beginning from Ist Novem-
ber, 1990 to June. 1991 quantity of
imported Palmolein that was allocat-
ed to Gujarat vis-a-vis Maharashtra,
Uttar Pradesh and Tamil Nadu under
PDS is given below: —

(i) Gujarat 14,200 MTs
(ii) Maharashtra 20,600 MTs
(iii) Uttar Pradesh 6,000 MTs
(iv) Tamil Nadu 7.575 MTs

(b) The allocation of imported
edible oils to States/UTs is made
keeping in view factors, such as, local
availability of indigenous oils, realis-
tic demand of the State/UT, availa-
bility of imported edible oils with the
Government, pace of lifting etc.

(¢) Yes, Sir.
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Import/Export of Segar

520. SHRI KASHIRAM RANA:
Will the Minister of FOOD be pleas-
ed to state:

(a) whether the Government have
made any allotment of sugar quota
on the basis of the tentative population
projection as on January 1, 1991 in-
stead of sticking to the old standard
of October 1, 1986.

(b) whether there is any proposal
under the consideration of the Union
Government to import/export sugar
in pear future;

(c) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD (SHRI
TARUN GOGOI): (a) No, Sir.

(b) and (c) There is no proposal
under consideration for import of su-
gar in the near future. However, the
Government of India has decided to
allow export of 5.61 lakh tonnes of
sugar this year as per details given
below: —

Lakh

tonnes
(i) Commercial Export 5.00
(ii) Export under Prefer-

ential quota to USA/

EEC . . . 0.25
(iit) Export to Nepal 0.27
(iv) Other Misc. Export 0.09

5.6l

—— e

[Translation]
Capacity of TV Relay Station, Surat

521. SHRI KASHIRAM RANA:
Will the Minister of INFORMATION
& BROADCASTING be pleased to
state:

(a) whether the Government pro-
pose to increase the capacity of TV
Rclay Station,- Surat (Gujarat) from
100 Watts to one Kilowatt; and -

(b) if so. the action taken by the
Government in this regard?
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THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI GIRIJA VYAS): (a) and
(b) The augrncntqtion of the gxxsting
transmission facility at Svrat in Gu-
jarat depends upon the availability of

adequate financial resources.
[English]

Procurement of Wheat

522. SHRI MADAN LAL XHU-
RANA: Will the Minister of FOOD
be pleased to state:

(a) whether the production of wheat
this year has been more than that of
the last year but the procurement has
been less and the farmers are with-
ho'ding the wheat for selling in the
open market where the prevailing rate
is more;

(b) if so, the steps taken by the
Government to see that in times to
come the food stock position does
not deteriorate thereby smashing the
entire public distribution system;

(c) whether the farmers are requir-
ed to sell a particular stock to the
Government: if so. whether that much
stock has been procured; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD (SHRI1
TARUN GOGODN: (a) The produc-
tion of wheat during crop vear 1990-
91 has heen estimated to be around
S§4.5 million tonnes as against 49.6
million tonnes of the previous year.
A quantity of 7.7 million tonnes of

wheat has been procured as on
12-7-1991 during the current rabi
marketing season  1991-92  as com-
pared to 109 million tonnes

in the corresponding period last vear
The minimum s»pport price (MSP) of
wheat was fived at Rs. 725 per ouin-
tal for 1991.92 Rahi Marketine Sea-
son which was higher bv Rs 15 per
au'ntal than the M.S.P. for wheat for
1990-91 season.

The procurement of wheat. under
price onerations. is totallv on
a voluntary bagis and all the stnclke
of Fair Averace Ouality (FAQ)
offered for sale by the farmers are
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p ¢

urchased by FCl/State agencics. Th

gnrmers are yfree to sell their produce

in the open market at prices higher

than the support price fixed by the
Government.

(b) As on 1-6-1991, the total avai-
lability of wheat stock in the central
pool is 11.31 million tonnes, which
is considered sufficient to meet the
requirements of PDS and other wel-
fare schemes for the remaining part
of the wheat year ending on 3lst
March, 1992.

{c) No, Sir.
(d) Does not arise.

Setting up of Radio Stations

523. SHRI KODIKKUNIL SU-
RESH: Will the Minister of INFOR-
MATION AND BROADCASTING
be pleased to state:

(a) the names of the new radio sta-
tions set vp in the country during
1991 so far;

(b) the criteria laid down for start-
ing a new radio station;

(c) whether Government prcpose to
start new FM radio stations in Ke-
rala; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA.
TION AND BROADCASTING (KU-
MARI GIRIJA VYAS): (a) During
1991, 18 new Radio Stations have been
set up so far. These are at Alvar,
Tirupati. Batripada, Godhra. Ahmed-
nagar, Bhatinda. Kathua. B:*ul. Bilas.
pur. Sasaram. Chitradurga. Shivpuri.
Hassan. Cannanore. Jorhat. Nanded,
Anantpur and Kurukshetra.

(b) Such factors as the need to pro-
vide service to the areas not hitherto
covered and extend service to hilly.
barkward. tribal and border areas:
technical feasibilitv extent of resul-
tant coverage to rural and urban po-
prlation: availabilitv of proeramme
rroduction and linkace facilities: the
linguistic and cultural needs: and the
availability of financial resources are
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mainly taken into account while se-
lecting locations for seiting up radio

stations in the country.

(c) and (d) Radio Stations with FM
Transmitters and multi-purpose stu-
dios, one each at Cochin and Canna-
nore in Kerala, were recently com-
missioned into service. Besides, a
new Radio Station with 2 x 3 KW
FM Transmitter, multi-purpose studio
and staff quarters is nearing comple-
tion at Idukki.

Industrial Growth Centres

524. SHRI KODIKKUNIL SU-
RESH: Will the PRIME MINISTER
oe pleased to state:

(a) the aims and objectives of In-
dustrial Growth Centres;

(b) the  number of Industrial
Growth Centres set up/proposed to
be set up during the current year.

SRAVANAQ 2, 1913 (SAKA)
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State-wise with locations thercof: and

(c) the amount spent or proposec
to be spent on these centres during
the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) to (c)
The Government in June, 1928, an-
nounced a scheme to set up growth
centres throughout the country to
promote industrialisation of bazk-
ward areas. It is proposed to deve-
lop 70 growth centres in the first phacc
out of which locations of 61 growth
centres have been identified and an-
nounced. A list of growth centres
announced so far is given in the at-
tached statement. Each growth cen-
tre would be developed at a cost of
approximately Rs. 25-30 crores. A
sum of Rs. 50 crores has been in-
cluded in the Statement of Budget E-
timates for 1991-92 for this scheme

STATEMENT
Growth Centres Selected

Name of Growth Centre

District

1

2

ANDHRA PRADESH (4)
1. Vijianagaram-Bobbil
2. Ongole . . .
3. Khammam (Vemsoor Mandal)
4. Hindpur
BIHAR (5)

1. Jasoria

2. Bhagalpur

3. Purnca Kasba
4. Muzzafarpur
S. Hazaribagh .

GOA (1)
1. Electronic City

GUIJARAT (3)

1. Palanpur
2. Vagra .
3. Gandhidham

Vijlanagaram
Prakasam
Khammam
Anantapur

Aurangabad
Bhagalpur
Purnea
Muzzafarpur
Hazaribagh

Verna Plateau

Banaskantha
Bharuch
Kutch
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HIMACHAL PRADESH (1)

1. Shimla Shimla
JAMMU & KASHMIR (2)

1. Sambha Jammu

2. Ganderbal Sri Nagar
KARNATAKA (3)

1. Dharwad Dharwad

2. Hassan Hassan

3. Giliesugar Raichur
KERALA (2)

1. Shertalai Alleppey

2. Tellicherry Cannanore
MADHYA PRADESH (6)

1. Kheda . . . . . Dhar

2. Ghirongi Bhind

3. Siltara . . . . Raipur

4. Chainpura . . . . Guna

5. Borai . Durg

6. Satlapur Raisen
MANIPUR (1)

1. Kanglatongbi Senapati
NAGALAND (1)

1. Dimapur . . . Kohima
ORISSA (3)

1. Cnoudwar . Cuttack

2. Chatrapur ., . Ganjam

3. Chiplima . . Sambalpur
PUNIJAB (2) ‘

1. Bhatinda . . . . Bhatinda

2. Pathankot . Gurdaspur
PONDICHERRY (1) . ,

1. Karaika! . . .. . Pondicherry
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2

RAJASTHAN (4)

Bhilwara
Jhalawar
Bikaner
4. AbuRoad .

TAMIL NADU (3)
1. Mayiladhuthurai Poompubar

2. Erode .

3. Tirunelveh . . . .
(Gangai Kondan Nanur Block)

weo-

UTTAR PRADESH (6)

1. Sahjanwa .
Mungra-Satharia .
Banthara
Shivrajpur-Padampur
Bachauli-Buzurg .
Chaudharpur . .

EARE

WEST BENGAL (3)

1. Jalpaiguri
2. Malda
3. Dubrajpur

TRIPURA (1)

1. Champamura-Joginder Nagar Moley

Nagar.
HARYANA (2)

1. Julana .
2. Bawal .

MAHARASHTRA (5)
1. Dhule . . . .
2. Ratnagiri . . .
3. Nanded . .
4. Akola . . . .
5. Chandrapur

ASSAM (2)

1. Rengjuli . . .
2. Jaknalabandha

Bhilwara
Jhalawar
Bikaner
Sirom

Thanjavur
Periyar
Tirunelveli-Kattabomman

Goiakhput
Jaunpur
Shahjahanpur
Pauri Garhwal
Jhansi
Moradabad

Jalpaiguri
Malda
Birbhum

West Tripura

Jind
Mohindergerh

Dhule
Ratnagiri
Nanded
Akola
Chapdrapur

Goalpara
Nageon
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Food Industry in
Processing Ratoagiri

S2S. SHR1 GOVINDRAO NI-
KAM: Will the Minister of FOOD
PROCESSING INDUSTRIES be
pleased to state:

(a) whether the famous ‘HAPUS
mango is being produced on a large
scale in the Ratnagiri district of Kon-
kan area and due to lack of food
processing industries, the farmers are
not able to get adequate profit;

(b) if so, whether the Government
propose to set up a food processing
industry at Ratnagiri district of Koa-
kan;

(c) if so, the details thereof: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD PRO-
CESSING INDUSTRIES (SHRI GI-
RIDHAR GOMANGO): () It is a
fact that ‘HAPUS’ or ‘Alphanso’ man-
go is produced in large quantities in
Ratnagiri district of Konkan area of
Maharashtra State. A number of
mango processing units have come up
in Ratnagiri district including 5 units
in large scale. This variety of mango
besides being sold in the country for
table purposes, is also being exported.
There is no report of any distress sale
of this variety of mango.

(b) No, Sir. The Government does
not have any proposal for setting up
a food processing industry in the Rat-
nagiri district of Konkan region.

{c) and (d) Do not arise.
Telecost of Marathi Feature Films

526. SHRI GOVINDRAO NI-
KAM: Will the Minister of INFOR-
MATION AND BROADCASTIN
be pleased to state: .

(a) the number of Marathj feature
films telecast on Doordarshan during
the last six months in comparison to
other regional feature films: and

the steps being taken to in-
cra(::ethetelemstongthiﬁlms?

JULY 24, 1991
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THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMA.Rl GIRIJA VYAS): (a) and
(®) During the last six months, only
one Marathi feature film was telecast
on the National network of Doordar-
sthan because no other Marathi feature
film fulfilling the eligibility criteria
had been offered for telecast by the
producers/right halders. The com-
parative figures for other languages
are given below:

(1) Assamese
(i1) Bengali
(i1i) Gujarati
(iv) Kannada
(v) Malayalam
(vi) Marathi

(vii}) Oriva
(viii) Punjabi
(ix) Tamil
(x) Telugv

W RN e e WON e B e

Besides the national telecast, Mara-
thi films are telecast regularly once
in every week on the Maharashtra
regional network from  Doordarshan
Kendra, Bombay.

[Translation)

Sale of packed edible oils

527. SHRI GOVINDRAO NI-
KAM: Will the PRIME MINIS-
TER be pleased to statc:

(@) whether the Government pro-
pose to sell edible oils in packs;

(b) if so. the objective thereof:

(c) whether the Government have
noted that there is a great difference
between the prices of oils sold in loose
and that of packed oil; and

(d) if so, the steps taken by the
Government to reduce .this diffe-
rence?
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THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUP-
PLIES AND PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AH-
MED): (a) Government is already
selling packed edible oil (imported
RBD Palmolein) in 2 ke. tin and
1 kg. pouches through PDS outlets.

(b} The main objectives for selling
packed edible oils under PDS are:

(i) to ensure good quality and
cot;]rect quantity for consumer;
an

(i) to prevent leakage of edible
oils supplied under PDS to un-
authorised channels.

(¢) and (d) The prices of packed
oils are higher than loose oil due to
additional cost of packing materials,
higher filling losses. packing charges,
etc. As and when major quantity
or entire quantity of PDS oils is sup-
rlied in small packs. the cost of
pickine is expected to be reduced
per unit.

[English]
Import of consumer electronic goods

528 SHRIMATI DIL KUMARI
BHANDARI: Will the PRIME
MINISTER be pleased to state:

() whether electrrnics concumer
items are rroposed to be allowed to
be freely imported as a part of new
poli~y package:

(b) if so whether this new policy
package is likelv to help domestic
electronic industry of these products
and the consumecr as well; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL.
PVIBLIC GRIEVANCES AND
PENSIONS (SHRIMAT!I MARGA-
RET ALVA): (a) There is no oro-
posal to allow import of Consumer
Electronic items freely.

(b) and (c) Do not arise.
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Sending of an Indias to Moos

529. SHRI SRIBALLAV PANI-
GRAHI: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Government pro-
pose to send an Indian to moon with
the help of American or Russian
Government; and

(b) if so, by when?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND
PENSIONS (SHRIMATI MARGA-
RET ALVA):. (a) and (b) There
is no proposal, at present, to send an
Indian to the Moon.

[Translation]

Applications from Private Sugar Mills
for increasing prodaction capacity

530. DR. LAXMINARAYAN
PANDEYA: Will the Minister of
FOOD be pleased to state:

(a) the number of appli-ations
received from private sugar mills for
increasing their production capacity,
State-wise:

(b) the names of the Suzar Mills,
which have sent in such applications;
and

(c) the steps taken by the Govern-
ment in regard thereto?

THE MINISTER OF STATE
OF THE MINISTRY OF FOOD
(SHRI TARUN GOGOI: (a) and
(b) As on 30-6-1991. 20 applications
are pending consideration from Pri-
vate Sugar Mills for increasing their
production capacity. State-wise
names of these mills are given at
the attached statement.

(¢) The Licensing Policy guide-
lines for Sugar Industry for the
VIIIth Five Year Plan are presently
being reviewed by the Government.
These applications would be consi-
dered as per the policy formulated
after the aforesaid review.
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STATEMENT
Sl. Name of Factory
No.
UTTAR PRADESH
1. Mawana Sugar Works, Mawana, Distt. Meerut.
2. R. B. Narain Singh Sugar Mills Ltd., Lhaksar, Distt. Haridwar.
3. The Simbnaoli Sugar Mills Pvt. Ltd., Simbhaoti, Distt. Ghaziabad.
4. Swarup Vegetable Products Industries Ltd., Mansurpur, Distt. Muza-
ffarnagar.
5. Daurala Sugar Works, Daurala, Distt. Meerut.
6. The Seksaria Biswan Sugar Factory Ltd., Biswan, Distt. Sitapur.
7. The Dhampur Sugar Mills Ltd., Dhampur, Distt. Bijnor.
8. The Manalakshmi Sugar Mills Co. Ltd., Igbalpur, Distt. Saharanpur
9. Hindustan Sugar Mills Ltd., Golagokaranath, Distt. Khen.

10. Gangeshwar Lid., Deooand, Distt. Saharanpur.

11. Balrampur Chini Mills Ltd., Balrampur, Distt. Gonda.

12. L. H. Sugar Factory Ltd., Pilibhit, Distt. Pilibhit.

13. Kesar Enterprises Ltd., Baheri, Distt. Bareilly.

14. M/s. K. M. Sugar Mills Ltd., Motinagar, Distt. Faizabad.

15. M/s. Upper Ganges Sugar and Industries Ltd., Seohara, Distt. Bijnor.

KARNATAKA
16. M/s. Godavaii Sugar Mills Ltd., Sameerwadi, Distt. Bijapur,

ANDHRA PRADESH
17. M/s. K.C.P. Ltd., Vuyyuru, Distt. Krishna.

18. M/s. Sarvaraya Sugars Ltd., P.O. Chelluri, Tal. Ramachandrapuram,
Distt. East Godavari.

TAMIL NADU
19. M/s. Aruna Sugars & Enterprises Ltd., Pennadam, Tal. Thiltagudi Distt.
South Arcot.
MADHYA PRADESH
20. M/s. Jaora Sugar Mills, Jaora, Distt. Ratlam.
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[English]

Exploitation of non-living resources of
the sea bed

531. SHRI SYED SHAHABUD-
DIN: Will the PRIME MINISTER
be pleased to state:

(a) the present status of exploita-
tion of non-living resources of the
sea-bed in our Exclusive Economic
zone in the Bay of Bengal, the Ara-
bian Sea and the Indian Ocean;

(b) the names of minerals, depo-
sits of which have been identified in
the zone in commercial quantities;

(c) the projects in operation, if any,
for the mining; and

(d) the details of the Indian agen-
cy and foreign collaborators involv-
ed therein?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL.,
PUBLIC GRIEVANCES AND
PENSIONS (SHRIMATI MARGA-
RET ALVA): (a) and (b) Explo-
ration for non-living resources of the
sea bed in our Exclusive Economic
Zone has revealed the occurrence of
ileminite. rutile, zircon, monazite and
calcareous sands. However, thcse
mineral resources within the Exclu-
sive Economic Zone do not aprear to
be commercially viable under present
economic conditions and available
technology.

(c) There are no projects in opera-
tion for mining of such minerals.

(d) Does not arise.

Garbage as foel

532. PROF. RAM KAPSE: Will
the PRIME MINISTER be pleased
to state:

(a) whether the Department of
Science and Technology has evolved
a scheme whereby Garbage collected
from the cities can be converted into
bricks for fuel: '

11—=T3 LSSTNDPI -
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(b) if so, the details of the scheme
and how far it has succeeded:;

(c) the names of thé cities in India
where these pilot projects are presen-
tly working; and

(d) whether Pune City is also being
considered for setting up of such a
project?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND
PENSIONS (SHRIMATI MARGA-
RET ALVA: (a) Yes, Sir. A
scheme to process municipal garbage
into fuel pellets (not bricks) has been
evolved.

(b) A pilot plant to produce fuel
pellets from municipal garbage is
being set up at Deonar, Bombay.
Most of the civil works and erection
of equipment is complete and now
load trials are in progress.

(c) Deonar, Bombay.
(d) No, Sir.

Application for new industries in
Kerala

533. PROF. K.V. THOMAS: Wil
the PRIME MINISTER be pleased
to state:

(a) the number of applications
received for issue of new licences for
industries in Kerala during 1991; and

(b) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROF. P. J. KURIEN): (a) and
(b) Upto 15-7-1991, 19 applications
were received for setting up of new
‘industries in the State of Kerala.
Out of these, Letter of Intent has
already been issued in one case while
two applications have been rejected.
The remaining 16 applications are at
various stages of processing.
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[Translation)

Income from advertisements on Door-
darshan

534. SHRI RAJVEER SINGH:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) the income from various ad-
vertisements telecast on Doordarshan
during 1990 and upto June 1991;
and

(b) the name of the advertisement
which provided the maximum in-
come?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI GIRIJA VYAS): (a)
The gross revenue earned by Door-
darshan from telecast of advertise-
ments during 1990 was Rs. 249.17
crores and from January to June 1991
was Rs. 143.02 crores.

(b) The advertisement of “Close
Up”™ gemerated the highest revenue to
Doordarshan.

JULY 24, 1991
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Setting up of Doordarshan Kendras

535. SHRI RAJVEER SINGH:
Will the Minister of INFORMA.-
TION & BROADCASTING be
pleased to state:

(a) the location of the new Door-
darshan Kendras proposed to be set
up during 1991 for providing televi-
sion facility to the people of the rural
areas of the country, State-wise;

(b) the number of Doordarshan
Kendras installed during 1990 but
have not started operating yet; and

(c) the reasons for the delay in
this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING
(KUMARI GIRIJA VYAS): (a)
The State/Union Territory-wise loca-
tions of Doordarshan Kendras target-
ted for commissioning during the
remaining part of the current finan-
cial year (1991-92) are given in the
enclosed statement. These Kendras
would serve rural as well as urban
population in their respective arecas.

(b) and (¢) Whereas installation
of a number of TV projects was
completed  during 1990. it has not
been possible to operationalise nine
of these projects because of non-
availability of the required man-
power.

STATEMENT

Doordarshan Kendras torgetted for commissioning durir g the remaining period of
1991-92 (July, 1991 to March, 1992)

State/Union Territory

Doordarshan Kendra

1

2

1. Andaman & Nicobar Islands .
2. Assam . . . .

. PGF, Port Blair

. PP&FC, Guwahati
Studio, Guwahsti (Pmt. sct up)
Studio, Dibrugarh
Studio, Silchar
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1

3. Andhra Pradesh .

4 Bihar

5. Jammu & Kashmir

6. Karnataka .

7. Madhya Pradesh

8. Mabharashtra
9. Manipur
10. Meghalaya

11. Mizoram
12. Nagaland
13. Orissa

14. Pondicherry
15. Sikkim

16. Tripura

17. Uttar Pradesh

18. West Bengal

Legend : 1. PP&FC.
2. PGF
3. HPT

2

HPT (10 KW), Anantapur
(Augmentation of power)
HPT (10 KW), Tirupati.

PGF, Muzaffarpur

PGF, Daltonganj

HPT (10 KW), Daltonganj
(Augmentation of power)

Transposer, Surankot
Transposer, Nagrota

PGF, Gulbarga
HPT (10KW), Dharwad
HPT (10KW), Shimoga

. PGF, Raipur

Studio, Bhopal
HPT (1KW), Jagdalpur

HPT (10KW), Ambajogai
Studio, Imphal

Studio, Shillong
Studio, Tura

Studio, Aizawl
Studio, Kohima

Studio, Bhubaneshwar
HPT (10KW), Bhawanipatna

PGF, Pondicherry

HPT (1KW), Gangtok
Studio, Agartala

PGF, Bareilly

HPT, (10 KW), Bareilly
Transposer, Mussoorie

Transposer, Tiger Hill

Programme Production-cum-
Feeding Centre

Programme Generation Facility
High Power Transmtter
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period for resumption of
commuted value of pemsion
536. SHRI SUSHIL CHANDRA

VARMA : Will the PRIME MINIS-
TER be plcased to state:

(a) whether there is a provision in
the Central Pension Rules that the
payment of commuted value of
pension be resumed after 15 years of
retirement;

(b) whether there is any proposal
to reduce the period from 15 years to
12 years; and

(©) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND
PENSIONS (SHRIMATI MARGA-
RET ALVA): (a) Under the cxis-
ting orders the commuted portion of
pension is restored after completion
of 15 years from the date of com-
mutation.

(b) No, Sir.

(¢) Does not arise.

(English)

Pesticide poisoning

537. SHRIMATI D. K. BHAN-
DARI: Will the PRIME MINIS-
TER be pleased to state:

(a) whether the Government are
aware that pesticides were first deve-
loped as patent poisons for chemical
warfare and are highly poisonous;

(b) whether the Government are
aware of the occupational health
hazards for workers, sprayers, and

if so, the details of such cases record-
ed every year for past three years;

{c) whether there are over 50 pes-
ticides factories and 800 formulation
plants in the country and if so, the
details of illnesses reported/recor
from them, State-wise; '
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1) whether pesticide poisoning i
pr(:;‘)oscd o be mm}:’ notifisble
through an ordinance; and

(e) if not. the rcasons therefor?

THE MINISTER OF STATE IN

THE MINISTRY OF CHEMICALS

AND FERTILIZERS (DR. CHINTA
MOHAN): (a) to (c) Yes, Sir.
Safety of pesticides to man and en-
vironment is first scrutinized before
allowing its safe and judicious use.
Details of occupational health hazards
and illnesses are, however, not report-
ed ‘recorded under the provisions of
the Insecticides Act, 1968.

(d) and (e) No, Sir. Already
suitable provisions exist under Section
26 of the Insecticides Act, 1968.

Development of safe pesticide subs-
titutes

538. SHRIMATI D. K. BHAN-
DARI:  Will the PRIME MINIS-
TER be pleased to state:

(a) whether  several Indian firms
are now investing in developing safe
pesticide  substitutes to replace the
pesticides already available in the
Rs. 1200 crore pesticide market in
India;

(b) if so, the details thereof;

(c) the details of plant ticide
products available in the market; and

(d) the details of biological pesti-
cides available in the market?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL.
PUBLIC GRIEVANCES AND
PENSIONS (SHRIMATI MARGA-
RET ALVA): (a) and (b) Yes
Madam. Several Indian Research
Institutions both in private and public
sector have made investments aimed
at developing and manufacturing safer
pesticides and bio-control  agents.

~Amongst the public sector institutions

the Indian Institute for Chemical
Technology (IICT), Hyderabad, and
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R&D Laboratorics of Hindustan In-
secticides Limited are prominent. In
the private sector a number of com-
panies have tuken sieps to replace
conventional pesticides with ncw and
safer ones. Some cxamples are:
Thiadiazuron (Weedicide), Chlorsul-

phurol (Weedicide). Lamba Cyhulo-

thrin (Synthetic Pyrethroid!, S-sena-

dalerate (Synthetic Pyreihroid), S-flu-

pyphrinate  (Synth:tic Pvrethroid),

S-flucalinate (Synthetic Pyrethrcid), &

Glyphosate (Weedicid:). Scme of
the Industries concerned are Lupin
Laboratories,  Aurang:bad Gujsrat
Insecticide  Ltd., Indophil. Gujarat,

Ranbaxy-Montari  Industries, Chan-
digarh, Nophil Company Ltd.. Pune
and others. The Ministry of Agn-
culture through its Integrated Pest
Management Programme (IPM) and
the Department of Biotechnology
through its National Biological Cont-
rol Programme are developing and
evaluating a number of biological
pest control agents against some
major crop pests.

() A few neem based products
(Botanical  Pesticides) have been
developed for marketing by Indian
Companics. Examples arc Neemark,
Nemocide, Repellin, Nemex, Crop-
guard, Azabin, Margoside. Neem-
guard, Margosal, Kemisal, Neemplus,
Biosol, and Nimbecidine.

(d) Except for the neem based
products there are no other botanical
pesticides  available in the market.
A private commercial insectory “Bio-
control Research Laboratories” loca-
ted at Bangalore has been supplying
in a very small scale parasites and
predators as beneficial insccts for
biological control of agricultural,
Horticultural, plantation and other

pests.

Pollution-oriented Industries

539. SHRI SRIBALLAV PANI-
GRAHI: Will the PRIME MINIS-
TER be pleased to state:

(a) the names of the industries
which have been declared as pollu-
tion-oriented in the country;

SRAVANA, 2, 1913 (SAK4A)

Wristten Answers 162

(b) the policy of the Government
towards expansion of such units;

(c) whether the Government have
decided not to allow or grant licences
for expansion of such industries with-
in city limits; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(PROE. P. J. KURIEN): (a) to
(d) List of industries which have
been identified as highly poliuting
industries is given in attached state-
ment.  Letters of Intent granted for
these industries are converted into
Industrial Licence only after the
following three conditions are fulfill-
ed by the industrial undertakings:-—

(i) The Director of Industries of
the concerned State Govern-
ment confirms that the site of
the project has been approved
from the environmental angle
by the competent state autho-
rity.

(ii) The entrepreneur commits both
to the State and Central Gov-
ernments that the appropriate
equipments will be installed
and the prescribed measures
for the prevention and control
oefd pollution will be implemen-
ted.

(iii) The concerned State Pollution
Control Board certifies that
the proposal meets with the
environmental requirements
and that the equipments ins-
talled or proposed to be ins-
talled are adequate and appro-
priate to the requirements.

As per the existing locational poli-
cy of the Government, exemption
from licensing is not available for
locating projects within specified dis-
tance of Cities with population of
7.5 lakhs and above and Standard
Urban area or municipal limits of
other Cities and towns. Exemp-
tion from locational restrictions with-
in this area, is permitted only for
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establishing projects which are of locational policy for setting up indus-
non-polluting  nature. subject to tries within the restricted zome is

certain conditions. Relaxation of examined on merits.

STATEMENT
List of Identified Highly Polluting Industries

I
.

Primary mstallurgical producing industries viz.,, zinc, lead, copper, alu-
minium and steel.

Paper, Pulp and Newsprint.
Pesticides/Insecticides.
Refineries.

Fertilizers.

Paints

Dyes.

Leather Tanning.

Rayon.

Sodium/Potassium Cyanide.
. Basic drugs.

Foundry.
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